Treaty Series

Treaties and international agreements
registered
or filed and recorded

with the Secretariat of the United Nations

Recueil des Traités

Traités et accords internationanx
enregistrés
on classés et inscrits au répertoire

au Secrétariat de I’'Organisation des Nations Unies



Copyright © United Nations 1996
All rights reserved
Manufactured in the United States of America

Copyright © Nations Unies 1996
Tous droits réservés
Imprimé aux Etats-Unis d’ Amérique



(@)
s

Treaty Series

Treaties and international agreements
registered
or filed and recorded
with the Secretariat of the United Nations

VOLUME 1445

Recueil des Traités

Traités et accords internationaux
enregistrés
ou classés et inscrits au répertoire
aun Secrétariat de I’Organisation des Nations Unies

United Nations ® Nations Unies
New York, 1996



Treaties and international agreements
registered or filed and recorded
with the Secretariat of the United Nations

VOLUME 1445 1987 I. Nos. 24590-24600

TABLE OF CONTENTS

I

Treaties and international agreements
registered from | January 1987 to 19 January 1987

No. 24590. Federal Republic of Germany and Uganda:
Agreement concerning financial co-operation (with annex). Signed at Kampala
on26 November 1981 ............... [

No. 24591. Mnltilateral:
International Agreement on olive oil and table olives, 1986 (with annexes). Con-
cludedat Genevaon1July1986 ............. .. ... .o it

No. 24592, Multilateral:
South Pacific Nuclear Free Zone Treaty (with annexes). Concluded at Rarotonga
on6 August 1985 .. e e

No. 24593, International Pepper Community and Indonesia:

Agreement on the establishment of the secretariat of the International Pepper
Community. Signed at Jakartaon29May 1984 .........................

No. 24594, Austria and Hungary:

Agreement on the protection of indications of source, appellations of origin and
other designations indicative of the provenance of agricultural and industrial
products (with protocol). Signed at Viennaon21 July1972 ...............

No. 24595. Austria and Hungary:

Agreement on equivalence in education at the university level and in academic

degrees (with annex). Signed at Viennaon8March 1983 .................

No. 24596. Austria and Hungary:
Treaty on reciprocal enforcement of sentences in criminal cases. Signed at Vienna
ONOMay 1985 .. e

Vol. 1445

Page

13

177

197

209

237

255



Traités et accords internationaux
enregistrés ou classés et inscrits au répertoire
au Secrétariat de ’Organisation des Nations Unies

VOLUME 1445 1987 1. N° 24590-24600

TABLE DES MATIERES

|

Traités et accords 'internationaux
enregistrés du 1¢7 janvier 1987 au 19 janvier 1987
‘Pages
N° 24590. Républigue fédérale d’Allemagne et Ouganda :

Accord de coopération financiére (avec annexe). Signé 3 Kampala le 26 novembre
108 e 3

N° 24591. Multilatéral :
Accord international de 1986 sur I’huile d’olive et les olives de table (avec annexes).
Conclua Genévele 1T juillet 1986 . ........ ... .ot rinninnenns 13
N°? 24592, Multilatéral :
Traité sur la zone dénucléarisée du Pacifique Sud (avec annexes). Conclu a Raro-
tongale 6 a0lt 1985 . ... ... e 177
N° 24593. Communauté internationale du poivre et Indonésie :
Accord relatif au siége du secrétariat de la Communauté. Signé 4 Jakarta le 29 mai
< 197
N°¢ 24594. Antricbe et Hongrie :
Accord sur la protection des indications de provenance, appellations d’origine et
autres dénominations relatives 4 I'origine des produits agricoles et industriels
(avec protocole). Signé & Viennele 21 juillet 1972 ....................... 209
N° 24595. Antriche et Hongrie :
Accord relatif A I'équivalence des études supérieures et des grades universitaires
(avec annexe). Signéa Viennele8mars 1983 .............. ... . ... 237
N¢ 24596. Autriche et Hongrie :

Traité relatif & Pexécution réciproque des sentences pénales. Signé a Vienne
le 6mai 1985 ..ot i e e i 255

Vol. 1445



V1 United Nations — Treaty Series @ Nations Unies — Recueil des Traités -

1987

No. 24597. Oman and Tnnisia:
Air Transport Agreement (with annex). Signed at Muscat on 16 November 1985 ...

No. 24598. Cyprns and Bulgaria:

Agreement on co-operation in the field of merchant shipping. Signed at Sofia on
19 December 1985 ... .

No. 24599. Bulgaria and Nicaragna:
Agreement on simplified visa regulations. Signed at Sofia on 22 November 1982 ..

No. 24600. Bulgaria and Uganda:

Agreement for co-operation in the field of culture and science. Signed at Sofia on
22 August 1984 .. e e

ANNEX A. Ratifications, accessions, subsequent agreements, elc., con-
cerning treaties and international agreements registered with the
Secretariat of the United Nations

No. 5742. Convention on the Contract for the International Carriage of
Goods by Road (CMR). Done at Geneva on 19 May 1956:

Declaration by the Federal Republic of Germany relating to the declaration made

by the Union of Soviet Socialist Republics concerning the application to

Berlin (West) ... i

No. 10108. Benelnx Convention on trade marks. Signed at Brnssels on
19 March 1962:

Protocol modifying the Benelux uniform law on trade marks annexed to the

above-mentioned Convention. Signed at Brussels on 10 November 1983 . ...

No. 18231. Agreement between the Kingdom of Belginm and Australia for
the avoidance of double taxation and the prevention of fiscal
evasion with respect to taxes on income. Signed at Canherra
on 13 Octoher 1977:

Protocol amending the above-mentioned Agreement. Signed at Canberra on
20March 1984 .. i i i e te et

No. 21514. Project Agreement (Natural Resources Exploration Project)
between the Repnblic of Haiti and tbe United Nations
Revolving Fnnd for Natural Resonrces Exploration. Signed
at Port-au-Prince on 21 October 1982:

Agreement amending the above-mentioned Agreement (with annexes). Signed at
Port-au-Prince and New Yorkon 7 January 1987 ......... ...t
No. 24237. International Wheat Agreement, 1986:

(@) Wheat Trade Convention, 1986. Concluded at London on 14 March
1986:

Accession by Pakistan ........c.oiiiiiiiiiiiii i i i it

Vol. 1445

Page

285

321

333

347

358

365

372

374

375



1987 United Nations — Treaty Series e Nations Unies — Recueil des Traités

Vil

N° 24597. Oman et Tunisie :
Accord relatif au transport aérien (avec annexe). Signé a Mascate le 16 novembre
1985 ... . e
N° 24598. Chypre et Bulgarie :
Accord relatif a la coopération en matiére de marine marchande. Signé a Sofia
le19décembre 1985 ... . . e e s

N° 24599. Bnlgarie et Nicaragua :
Accord d’aliégement du régime de visa. Signé 4 Sofia le 22 novembre 1982 .......

N° 24600. Bulgarie et Ouganda :

Accord de coopération dans le domaine de la science et de la culture. Signé a Sofia
le 22 0Tt 1984 ... . e e

ANNEXE A. Ratifications, adhésions, accords ultérieurs, etc., concernant

des traités et accords internationaux enregistrés au Secrétariat de
I’Organisation des Nations Unies

N° 5742. Convention relative au contrat de transport international de mar-
chandises par route (CMR). Faite 2 Genéve le 19 mai 1956 :

Déclaration de la République fédérale d’Allemagne relative a la déclaration for- .

mulée par 'Union des Républiques socialistes soviétiques concernant P'ap-
plicationa Berlin-Ouest . ............. i

N° 10108. Convention Benelux en matiére de marques de produits. Signée &
Bruxelles le 19 mars 1962 :
Protocole portant modification de la loi uniforme Benelux sur les marques

des produits annexée a la Convention susmentionnée. Signé & Bruxelles
lel0novembre 1983 .. ... ... ... .. L. N

N° 18231. Convention entre le Royaume de Belgique et ’Australie tendant
a éviter la double imposition et & prévenir P'évasion fiscale en
matiére d’'impots sur le revenn. Signée 4 Canberra le 13 oc-
tobre 1977 :

Protocole modifiant la Convention susmentionnée. Signé a Canberra le 20 mars
7 P

N° 21514. Accord relatif au projet (Projet d’exploration des ressources
naturelles) entre la Répnblique d’Haiti et le Fonds autorenon-
velable des Nations Unies pour Pexploration des ressources
naturelles. Signé & Port-au-Prince le 21 octobre 1982 :

Accord portant modification a4 I'’Accord susmentionné (avec annexes). Signé a
Port-au-Princeet ANew York le 7janvier 1987 ...... ... ... ... ..ot

N° 24237. Accord interuational sur le blé de 1986 :

a) Convention sur le commerce du blé de 1986. Conclue & Londres
le 14 mars 1986 : :

AdhésionduPaKistan . ...........iuiiii ittt et et

Pages

285

321

333

347

358

362

368

374

375

Vol. 1445



VIII United Nations — Treaty Series ® Nations Unies — Recueil des Traités

1987

International Labour Organisation

No. 597. Convention (No. 14) concerning the application of the weekly rest
in industrial undertakings, adopted by the General Conference
of tbe International Labour Organisation at its third session,
Geneva, 17 November 1921, as modified by tbe Final Articles
Revision Convention, 1946:

Ratificationby Nepal ... ... ... .

No. 881. Convention (No. 87) concerning freedom of association and pro-
tection of the right to organise. Adopted by tbe General Con-
ference of the International Labour Organisation at its thirty-
first session, San Francisco, 9 July 1948:

No. 1341. Convention (No. 98) concerning the application of the principles
of the right to organise and to bargain collectively. Adopted
by the General Conference of tbe International Labour
Organisation at its thirty-second session, Geneva, 1 July 1949:

Ratificationsby SanMarino .......... ... i

No. 2109. Convention (No. 92) concerning crew accommodation on board
ship (revised 1949). Adopted by the General Conference of the
International Labour Organisation at its thirty-second ses-
sion, Geneva, 18 June 1949:

Ratification by Greece .. ... .civtiin ittt i ettt e e

No. 5181. Convention (No. 111) concerning discrimination in respect of
employment and occupation. Adopted by tbe General Con-
ference of tbe International Labour Organisation at its forty-
second session, Geneva, 25 June 1958:

Ratification by SanMarino ........ ..t in ittt ittt

No. 6352. Convention (No. 71) concerning seafarers’ pensions, adopted by
the General Conference of the International Labonr Organisa-
tion at its twenty-eightb session, Seattle, 28 June 1946, as
modified by the Final Articles Revision Convention, 1946:

Ratification by Greece ....... ..ottt ittt ittt tie e tinnanenns

No. 23439. Convention (No. 159) concerning vocational rebabilitation and
employment (disabled persons). Adopted by the General
Conference of the International Labour Organisation at its
sixty-ninth session, Geneva, 20 June 1983:

Ratification by ElSalvador ........ ...t i it it i i s

Vol. 1445

Page

376

378

380

382

384

386



1987 United Nations — Treaty Series ® Nations Unies — Recueil des Traités

Organisation internationale du Travail

NO

NO

NO

No

e

NO

NO

597. Convention (n°14) concernant P’application du repos hebdoma-
daire dans les établissements industriels, adoptée par la Confé-
rence générale de I'Organisation internationale du Travail a sa
troisieme session, Genéve, 17 novembre 1921, telle qu’elle a été
modifiée par la Convention portant révision des articles finals,
1946 :

RatificationduNépal ........ ...t et

881. Convention (n° 87) concernant la liberté syndicale et la protection
du droit syndical. Adoptée par la Conférence générale de ’Orga-
nisation internationale du Travail & sa trente et uni¢éme session,
San Francisco, 9 jnillet 1948 : :

1341. Convention (n° 98) concernaut I’application des principes du droit
d’organisation et de négociation collective. Adoptée par la
Conféreuce générale de I'Organisation internationale du
Travail 4 sa trente-deuxiéme session, Genéve, 1¢7 juillet 1949 :

Ratificationsde Saint-Marin .............ctiiriiiiiirnn et ennnnrnanns

2109. Conveution (n° 92) concernant le logement de I'équipage & hord
(révisée en 1949). Adoptée par la Conférence générale de
POrganisatiou internationale du Travail & sa trente-deuxi¢éme
session, Genéve, 18 jnin 1949 :

RatificationdelaGréce ..........ci ittt i iiseeeiaeeaann.

5181. Convention (n® 111) concernant la discrimination en matié¢re
d’emploi et de profession. Adoptée par la Conférence générale
de I’Organisation internationale dn Travail & sa quaraute-
deuxi¢me session, Geueve, 25 jnin 1958 :

Ratificationde Saint-Marin .............. ittt it

6352. Convention (n°® 71) concernant les pensions des gens de mer,
adoptée par la Conférence générale de I’Orgauisation interna-
tionale du Travail & sa vingt-hniti¢éme session, Seattle, 28 jnin
1946, telle qu’elle a été modifiée par la Conveution portant révi-
sion des articles fiuals, 1946 :

Ratification delaGréce .....cooiiiiiint ittt ettt e ittt

23439. Convention (n°® 159) concernant la réadaptation professionnelle
et 'emploi des personnes bandicapées. Adoptée par la Confé-
rence générale de 'Organisation internationale du Travail & sa
soixante-neuviéme session, Geneve, 20 juin 1983 :

Ratification d’ElSalvador ............iiiiiiiii it iiiiiieiernnann.

Pages

377

379

381

383

385

387

Vol. 1445



NOTE BY THE SECRETARIAT

Under Article 102 of the Charter of the United Nations every treaty and every international agree-
ment entered into by any Member of the United Nations after the coming into force of the Charter shall,
as soon as possible, be registered with the Secretariat and published by it. Furthermore, no party to a
treaty or international agreement subject to registration which has not been registered may invoke that
treaty or agreement before any organ of the United Nations. The General Assembly, by resolution 97 (1),
established regulations to give effect to Article 102 of the Charter (see text of the regulations, vol. 859,
p. VII).

The terms “treaty™ and “international agreement™ have not been defined either in the Charter or in
the regulations, and the Secretariat follows the principle that it acts in accordance with the position of the
Member State submitting an instrument for registration that so far as that party is concerned the instru-
ment is a treaty or an international agreement within the meaning of Article 102. Registration of an in-
strument submitted by a Member State, therefore, does not imply a judgement by the Secretariat on the
nature of the instrument, the status of a party or any similar question. It is the understanding of the
Secretariat that its action does not confer on the instrument the status of a treaty or an international
agreement if it does not already have that status and does not confer on a party a status which it would
not otherwise have.

Unless otherwise indicated, the translations of the original texts of treaties, etc., published in this
Series have been made by the Secretariat of the United Nations.

NOTE DU SECRETARIAT

Aux termes de I’Article 102 de Ia Charte des Nations Unies, tout traité ou accord international conclu
par un Membre des Nations Unies aprés I'entrée en vigueur de la Charte sera, le plus t6t possible,
enregistré au Secrétariat et publié par lui. De plus, aucune partie 4 un traité ou accord international qui
aurait da &tre enregistré mais ne I'a pas été ne pourra invoquer ledit traité ou accord devant un organe des
Nations Unies. Par sa résolution 97 (I), ’Assemblée générale a adopté un réglement destiné 4 mettre en
application P’Article 102 de la Charte (voir texte du réglement, vol. 859, p. IX).

Le terme «traité» et 'expression «accord international» n'ont été définis ni dans la Charte ni dans le
réglement, et le Secrétariat a pris comme principe de s'en tenir a la position adoptée a cet égard par I'Etat
Membre qui a présenté I'instrument a I'enregistrement, a savoir que pour autant qu'il s’agit de cet Eiat
comme partie contractante l'instrument constitue un traité ou un accord international au sens de ’Article
102. I s’ensuit que P'enregistrement d’un instrument présenté par un Etat Membre n'implique, de la part
du Secrétariat, aucun jugement sur la nature de l'instrument, le statut d'une partie ou toute autre question
similaire. Le Secrétariat considére donc que les actes qu'il pourrait étre amené a accomplir ne conférent
pas a un instrument la qualité de «traité» ou d'«accord international» si cet instrument n’a pas déja cette
qualité, et qu’ils ne conférent pas a une partie un statut que, par ailleurs, elle ne posséderait pas.

*

Sauf indication contraire, les traductions des textes originaux des traités, etc., publiés dans ce Recueil
ont été établies par le Secrétariat de I'Organisation des Nations Unies.
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No. 24590

FEDERAL REPUBLIC OF GERMANY
and
UGANDA

Agreement concerning financial co-operation (with annex).
Signed at Kampala on 26 Novemher 1981

Authentic texts: German and English.
Registered by the Federal Republic of Germany on 1 January 1987.

REPUBLIQUE FEDERALE D’ ALLEMAGNE
et
OUGANDA

Accord de coopération financiére (avec annexe). Signé a
Kampala le 26 novembre 1981

Textes authentiques : allemand et anglais.
Enregistré par la République fédérale d’Allemagne le 1¢" janvier 1987.
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[GERMAN TEXT — TEXTE ALLEMAND)]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDESREPU-
BLIK DEUTSCHLAND UND DER REGIERUNG DER REPUBLIK
UGANDA UBER FINANZIELLE ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der Republik
Uganda,

im Hinblick auf die EntschlieBung 165 (S-IX) vom 11. Mirz 1978 des Rates der
VN-Konferenz fiir Handel und Entwicklung, in der die Industrieldnder ihre Bereit-
schaft erkldren, die Konditionen fiir noch ausstehende 6ffentliche Entwicklungshilfe-
kredite an drmere Entwicklungsldnder, insbesondere an am wenigsten entwickelte
Linder, den heute iiblichen weicheren Konditionen anzupassen oder andere gleich-
wertige Mafinahmen zu ergreifen,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der Bun-
desrepublik Deutschland und der Republik Uganda,

in dem Wunsche, diese freundschaftlichen Beziehungen durch partnerschaft-
liche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daf} die Aufrechterhaltung dieser Beziechungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der Republik
Uganda beizutragen,

sind wie folgt iibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland ermoglicht es,
die auf der Grundlage der in der Anlage zu diesem Abkommen aufgefiihrten Regie-
rungsabkommen von der Regierung Ugandas mit der Kreditanstalt fiir Wiederauf-
bau, Frankfurt am Main, geschlossenen, ebenfalls in der Anlage aufgefiihrten Darle-
hensvertrige iiber insgesamt 76 790 000 DM (in Worten: sechsundsiebzig Millionen
siebenhundertneunzigtausend Deutsche Mark) dahingehend zu #ndern, daf
a) die der Regierung der Republik Uganda gewihrten Darlehen mit Wirkung vom

31. Dezember 1978 in Zuschiisse umgewandelt werden und damit die ab diesem

Zeitpunkt falligen Riickzahlungen und Zinsen aus diesen Darlehensvertrigen

erlassen werden,

b) Zusageprovisionen auf nicht ausgezahlte Betrage aus diesen Darlehensvertriagen
ab 1. Juli 1978 nicht mehr berechnet werden.

(2) Aufgrund von Absatz 1 wird — vorbehaltlich der gemal Artikel 3 mit der
Kreditanstalt fiir Wiederaufbau zu schlieBenden Vertrige — auf Riickzahlungen
von insgesamt 60 107 000 DM (in Worten: sechzig Millionen einhundertsiebentau-
send Deutsche Mark) zuziiglich Zinsen und Zusageprovision verzichtet.

Artikel 2. (1) Die Regierung der Bundesrepublik Deutschland hat der Regie-

rung der Republik Uganda ermoglicht, anstelle der

@) mit Regierungsabkommen vom 15. Januar 1969 und mit Note vom 19. Dezem-
ber 1974

b) durch Schreiben der Ostafrikanischen Gemeinschaft vom 29. September 1977
(wegen Bilateralisierung)

Vol. 1445, 1-24590
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zugesagten Darlehen im Gesamtbetrag von 7 012 523, 52 DM (in Worten: sieben Mil-
lionen zwolftausendfiinfhundertdreiundzwanzig Deutsche Mark) nunmehr Finanzie-
rungsbeitrige als Zuschiisse von der Kreditanstalt fiir Wiederaufbau, Frankfurt am
Main, zu erhalten.

(2) Imiibrigen gelten alle Bestlmmungen der in Absatz 1 Buchstabe @ genann-
ten Regierungsabkommen sinngemif weiter. Uber die Finanzierungsbeitrige gemaf
Absatz 1 Buchstabe b bedarf es noch des Abschlusses von gesonderten Regierungs-
vereinbarungen.

Artikel 3. Weitere Einzelheiten werden in gesonderten zwischen der Regie-
rung der Republik Uganda und der Kreditanstalt fiir Wiederaufbau zu schlieBenden
Vertrigen geregelt, die den in der Bundesrepublik Deutschiand geltenden Rechtsvor-
schriften unterliegen.

Artikel 4. Dieses Abkommen gilt auch fiir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniiber der Regierung der Republik
Uganda innerhalb von drei Monaten nach Inkraffttreten des Abkommens eine gegen-
teilige Erkldrung abgibt.

Artikel 5. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.
GEescHEHEN zuU Kampala am 26. November 1981 in zwei Urschriften, jede in
deutscher und englischer Sprache, wobei jeder Wortlaut gleichermafien verbindlich
ist.
Fiir die Regierung der Bundesrepublik Deutschland:
RoLF ENDERS

Fiir die Regierung der Republik Uganda:
WILSON OKWENIJE

ANLAGE GEMASB ARTIKEL I DES ABKOMMENS ZWISCHEN DER REGIERUNG
DER BUNDESREPUBLIK DEUTSCHLAND UND DER REPUBLIK UGANDA
UBER FINANZIELLE ZUSAMMENARBEIT

Unter Artikel 1 fallen:
— die Regierungsabkommen vom 23. September 1964, vom 19. Oktober 1967, vom 6. Mérz
1974, vom 20. November 1974;

— die Darlehensvertrage vom 3. Dezember 1965, vom 26. Oktober 1967, vom 6. Juni
1972, vom 30. Dezember 1974.

Vol. 1445, 1-24590
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUBLIC
OF UGANDA AND THE GOVERNMENT OF THE FEDERAL
REPUBLIC OF GERMANY CONCERNING FINANCIAL CO-
OPERATION

The Government of the Republic of Uganda and the Government of the Federal
Republic of Germany,

Having regard to Resolution 165 (S-IX) of 11 March 1978 of the Trade and
Development Board (UNCTAD)? in which the industrialized countries state their
readiness to adjust the terms of past official development assistance credits to poorer
developing countries, particularly the least developed among them, in order to bring
them into line with the currently prevailing softer terms, or to adopt other equivalent
measures,

In the spirit of the friendly relations existing between the Republic of Uganda
and the Federal Republic of Germany,

Desiring to strengthen and intensify those friendly relations by financial co-
operation in a spirit of partnership,

Aware that the maintenance of those relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in the Republic of
Uganda,

Have agreed as follows:

Article 1. (1) The Government of the Federal Republic of Germany shall
provide for the loan agreements listed in the Annex hereto concerning a total of
DM 76,790,000 (seventy-six million seven hundred and ninety thousand Deutsche
Mark), which were concluded on the basis of the intergovernmental agreements also
listed in the Annex hereto by the Government of the Republic of Uganda with the
Kreditanstalt fiir Wiederaufbau (Development Loan Corporation), Frankfurt/
Main, to be amended to the effect that
(@) As from 31 December 1978 the loans granted to the Government of the Repub-

lic of Uganda shall be turned into grants and hence the amortization and in-
terest payments falling due under the aforementioned loan agreements from
. that date onwards be remitted,
(b) As from 1 July 1978 commitment charges shall not be made on amounts not
disbursed under the aforementioned loan agreements.

(2) In accordance with paragraph 1 above and subject to the agreements to be

concluded with the Kreditanstalt fiir Wiederaufbau pursuant to Article 3 of this

! Came into force on 26 November 1981 by signature, in accordance with article 5.
2 United Nations, Official Records of the United Nations Conference on Trade and Development, Ninth Special Ses-
sion, Supplement No. 1, p. 1.
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Agreement, repayments totalling DM 60,107,000 (sixty million one hundred and
seven thousand Deutsche Mark) plus interest and commitment charges shall be
remitted.

Article 2. (1) The Government of the Federal Republic of Germany has
enabled the Government of the Republic of Uganda to obtain from the Kreditanstalt
fir Wiederaufbau, Frankfurt/Main, financial contributions on a grant basis to
replace the loans totalling DM 7,012,523.52 (seven million twelve thousand five hun-
dred and twenty-three Deutsche Mark) committed under
(a) intergovernmental agreement of 15 January 1969 and Note of 19 December

1974
(b) Note of 29 September 1977 from the East African Community (owing to bila-
teralization). .

(2) In all other respects the provisions of the intergovernmental agreements
referred to in paragraph | (a) above shall apply mutatis mutandis. Separate intergov-
ernmental arrangements shall be concluded on the financial contributions pursuant
to paragraph 1 (b) above.

Article 3. Further details shall be settled in separate agreements to be con-
cluded between the Government of the Republic of Uganda and the Kreditanstalt fiir
Wiederaufbau, which shall be subject to the laws and regulations applicable in the
Federal Republic of Germany.

Article 4. This Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a contrary declara-
tion to the Government of the Republic of Uganda within three months of the date of
entry into force of this Agreement.

Article 5. This Agreement shall enter into force on the date of signature
thereof.

DonE at Kampala on 26th November 1981 in duplicate in the English and Ger-
man languages, both texts being equally authentic.

For the Government of the Republic of Uganda:
[Signed — Signé)'

For the Government of the Federal Republic of Germany:
[Signed — Signé)?

) Signed by Wilson Okwenje — Signé par Wilson Okwenje.
2 Signed by Rolf Enders — Signé par Rolf Enders.

Vol. 1445, 1-24590
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ANNEX PURSUANT TO ARTICLE 1 OF THE AGREEMENT BETWEEN THE GOV-
ERNMENT OF THE REPUBLIC OF UGANDA AND THE GOVERNMENT OF
THE FEDERAL REPUBLIC OF GERMANY CONCERNING FINANCIAL CO-

OPERATION

Article 1 shall apply to the following:
— The intergovernmental agreements of 23 September 1964, 19 October 1967, 6 March
1974, 20 November 1974';

3 December 1965, 26 October 1967, 6 June 1972,

— The loan agreements of
30 December 1974.

! United Nations, Treaty Series, vol. 1009, p. 13.
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[TRADUCTION — TRANSLATION]

ACCORD' DE COOPERATION FINANCIERE ENTRE LE GOUVER-
NEMENT DE LA REPUBLIQUE fEDERALE D’ALLEMAGNE ET
LE GOUVERNEMENT DE LA REPUBLIQUE DE L’OUGANDA

Le Gouvernement de la République fédérale d’Allemagne et le Gouvernement de
la République de I'Ouganda,

Considérant que, dans la résolution 165 (S-1X) du Conseil du commerce et du
développement (CNUCED) en date du 11 mars 19782, les pays industrialisés se décla-
rent préts 4 aménager les conditions des crédits non encore remboursés de l'aide
publique au développement aux pays en développement les plus pauvres, notamment
les moins avancés d’entre eux, pour les aligner sur les conditions les plus souples ac-
tuellement en vigueur, ou a adopter d’autres mesures d’effet équivalent,

Conformément aux relations amicales qui existent entre la République fédérale
d’Allemagne et le Gouvernement de I’'Ouganda,

Désireux de consolider et d’approfondir ces relations amicales par une coopéra-
tion financiére établie dans un esprit d’association, )

Conscients du fait que le maintien de ces relations fonde le présent Accord,

Entendant contribuer au développement économique et social de la République
de I'Ouganda,

Sont convenus de ce qui suit :

Article premier. 1. Le Gouvernement de la République fédérale d’Alle-
magne prendra i sa charge les accords de préts énumérés a 'annexe au présent
Accord d’un montant total de 76 790 000 DM (soixante-seize millions sept cent
quatre-vingt-dix mille deutsche mark), qui ont été conclus, sur la base des accords in-
tergouvernementaux également énumérés a 'annexe, entre la République de 'Ouganda
et la Kreditanstalt fiir Wiederaufbau (Banque de crédit pour la reconstruction), sise a
Francfort-sur-le-Main. Lesdits accords de préts seront amendés dans les conditions
suivantes :

a) A compter du 31 décembre 1978, les préts accordés a la République de I'Ouganda
seront convertis en dons et, en conséquence, les paiements au titre de I'amor-
tissement et du paiement des intéréts venant a échéance aux termes desdits ac-
cords de prét seront remis;

b) A compter du 1€ juillet 1978, les commissions d’engagement ne seront pas
versées en ce qui concerne les montants non déboursés aux termes desdits ac-
cords de préts.

2. Conformément au paragraphe 1 ci-avant et sous réserve des accords a °
conclure avec la Kreditanstalt fiir Wiederaufbau aux termes de I’article 3 du présent

I Entré en vigueur le 26 novembre 1981 par la signature, conformément a larticle 5.
2 Nations Unies, Documents officiels de la Conférence des Nations Unies sur le commerce et le développement,
neuviéme session extraordinaire, Supplément no [, p. 1.
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Accord, les remboursements s’élevant & un montant total de 60 107 000 DM (soixante
millions cent sept mille deutsche mark) plus les intéréts et les commissions d’engage-
ment seront remis.

Article 2. 1. Le Gouvernement de la République fédérale d’Allemagne a
donné a la République de 'Ouganda la possibilité d’obtenir de la Kreditanstalt fiir
Wiederaufbau des contributions financiéres a titre de don pour remplacer des préts
s’élevant a un montant total de 7 012 523,52 DM (sept millions douze mille cinq cent
vingt-trois et cinquante deux deutsche mark) engagés en vertu :

a) D’un accord intergouvernemental en date du 15 janvier 1969, et d’une note du

19 décembre 1974;

b) D’une note en date du 29 septembre 1977 de la Communauté de ’'Afrique orien-
tale (en raison de la bilatéralisation).

2. A tous autres égards, les dispositions des accords intergouvernementaux
visés 4 I'alinéa a du paragraphe 1 ci-avant s’appliqueront rmutatis mutandis. Des ac-
cords intergouvernementaux distincts seront conclus concernant les contributions
financieres visées a I’alinéa b du paragraphe 1 ci-avant.

Article 3. Des précisions complémentaires feront ’objet d’accords séparés qui
seront conclus entre le Gouvernement de la République de I’'Ouganda et 1a Kreditan-
stalt fiir Wiederaufbau qui seront régis par les lois et réglements applicables de la Ré-
publique fédérale d’Allemagne.

Article 4. Le présent Accord s’appliquera au Land Berlin, sauf notification
contraire adressée par le Gouvernement de la République fédérale d’Allemagne au
Gouvernement de la République de ’Ouganda dans les trois mois suivant ’entrée en
vigueur de I’Accord.

Article 5. Le présent Accord entrera en vigueur a la date de sa signature.

Fair 4 Kampala, le 26 novembre 1981, en double exemplaire, en langues
allemande et anglaise, les deux textes étant également authentiques.

Pour le Gouvernement de la République fédérale d’Allemagne :
RoLF ENDERS

Pour le Gouvernement de la République de 'Ouganda :
WILSON OKWENIJE
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ANNEXE CONFORMEMENT A L’ARTICLE PREMIER DE L’ACCORD DE COOPE-
RATION FINANCIERE ENTRE LE GOUVERNEMENT DE LA REPUBLIQUE
FEDERALE D’ALLEMAGNE ET LE GOUVERNEMENT DE LA REPUBLIQUE
DE L’'OUGANDA

L’article premier s’applique :
— Aux accords intergouvernementauxdu 23 septembre 1964, 19 octobre 1967, 6 mars 1974,
20 novembre 1974!;

— Aux accords de préts du 3 décembre 1965, 26 octobre 1967, 6 juin 1972,
30 décembre 1974,

! Nations Unies, Recueil des Traités, vol. 1009, p. 13.
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INTERNATIONAL AGREEMENT' ON OLIVE OIL AND TABLE
OLIVES, 1986

PREAMBLE

The Parties to this Agreement,

Bearing in mind that the olive tree:

— Is not only a plant indispensable for the maintenance and conservation of soils,
but one which makes it possible to develop land that will not bear other crops and
which, even under non-intensive farming conditions, which account for the bulk
of present production, responds favourably to any improvement in cultivation,

— Is a perennial fruit tree that, with appropriate techniques, permits a return on
what is invested in its cultivation,

Emphasizing that its cultivation governs the existence and standard of living of
millions of families which are wholly dependent on the measures taken to maintain
and expand the consumption of its products, both in the producing countries them-
selves and in non-producing consumer countries,

Mindful that olive oil and table olives are essential basic commodities in the
regions where olive-growing is established,

Bearing in mind that the essential feature of olive production lies in irregular
harvests and in the irregularity with which supplies reach the market, and that this re-
sults in fluctuations in the value of production, instability of prices and export earn-
ings, and considerable differences in producers’ incomes,

Bearing in mind that these circumstances give rise to special difficulties which
may seriously harm the interests of producers and consumers and jeopardize general
policies of economic expansion in countries in the regions where olive-growing is
established, ,

Emphasizing in this connection the major importance of olive production to the
economies of many countries, particularly developing olive-growing countries,

Mindful that the measures to be taken in the light of the very particular charac-
teristics of olive-growing and of the market for its products transcend the national
sphere, and that international action is essential,

Considering the International Olive Oil Agreement, 1956, as amended by the
Protocol of 3 April 1958, as well as the International Olive Oil Agreement, 1963, as

! Came into force provisionally on 1 January 1987, the date by which five Governments or organizations accounting
fpr at least 95 per cent of the participation shares had signed it definitively or had deposited their instrument of ratifica-
tion, acceptance or approval, or a notification of provisional application, in accordance with article 55 (2):

Date of definitive signature (s)
or of notification

State of provisional application (n}
Algeria ... e e e 23 December 1986 n
European Economic Community . ................... ... ... ..o 12 December 1986 s
MOTOCCO Lttt i et et e i e e e e e 18 December 1986 n
T 4 N 17 December 1986 n
TUTKEY .o e e e s 30 December 1986 n

2 United Nations, Treaty Series, vol. 336, p. 177.
3 Ibid., vol. 495, p. 3.
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extended and amended' on several occasions, and the International Olive Oil Agree-
ment, 1979,?

Considering that the 1979 Agreement will expire on 31 December 1986,

Being of the view that it is essential to continue and develop the work under-
taken within the framework of the said Agreements and that it is desirable to con-
clude a new Agreement, ‘

Have agreed as follows:

CHAPTER 1. GENERAL OBJECTIVES

Article 1. GENERAL OBJECTIVES

The objectives of the International Agreement on Olive Oil and Table Olives,
1986 (hereinafter termed “this Agreement”), which take account of the provisions of
resolutions 93 (IV),* 124 (V)* and 155 (VI)® of the United Nations Conference on
Trade and Development, are as follows:

1.  With respect to international co-operation and concerted action:

(a) To foster international co-operation for the integrated development of the
world economy for olive products;

(b) To maintain fair working conditions throughout the olive-growing and olive-
products industry or activities deriving therefrom in order to raise the standard
of living of the populations engaged therein;

(¢) To foster the co-ordination of production, industrialization and marketing
policies for olive oil, olive-pomace oils and table olives and the organization of
the market for these products;

(d) To study and facilitate the application of the necessary measures for the other
products of the olive tree;

(e) To continue and extend the work done under the previous International Olive
Oil Agreements.

2.  With respect to the modernization of olive cultivation and olive-oil extraction:

(a) To encourage research and development to elaborate techniques that could:

(i) Modernize olive husbandry and the olive-products industry through
technical and scientific planning;
(i) Improve the quality of the products obtained therefrom;

(iii) Reduce the cost of production of the products obtained, particularly that
of olive oil, with a view to improving the position of that oil in the overall
market for fluid edible vegetable oils;

(iv) Improve the situation of the olive-products industry as regards the envi-
ronment, in accordance with the recommendations of the United Nations
Conference on the Human Environment, to abate any harmful effects;

(b) To encourage the transfer of technology and training in the olive sector.

| ;6;Jnited Nations, Treaty Series, vol. 636, p. 370; vol. 720, p. 246 and vol. 827, p. 286. See also vol. 1219, p. 274
an .

2 Ibid., vol. 1219, p. 135.

3 United Nations, Proceedings of the United Nations Conference on Trade and Development, Fourth Session,
Nairobi, vol. 1, Report and Annexes, p. 6.

4 Ibid., Fifth Session, Manila, vol. 1, Report and Annexes, p. 9.

5 Ibid., Sixth Session, Belgrade, vol. 1, Report and Annexes, p. 10.
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3. With respect to the expansion of international trade in olive products:

(@) To facilitate the study and application of measures designed to expand inter-
national trade in olive products in order to increase the resources that producer
countries, and especially developing producer countries, derive from their
exports and to enable their economic growth and social development to be
hastened, while taking consumer interests into account;

(b) To adopt whatever measures are appropriate to develop the consumption of
olive oil and table olives;

(¢) To forestall and, where appropriate, combat any practices of unfair competi-
tion in international trade in olive oil, olive-pomace oils and table olives and to
ensure the delivery of merchandise that complies fully with the international
regulations and standards adopted in this field;

(d) Toimprove market access and reliability of supply, as well as market structures
and marketing , distribution and transport systems;

(e) To undertake any activities and measures that could highlight the biological
value of olive oil and table olives.

4. With respect to the standardization of international trade in olive products:

(a) To facilitate the study and application of measures for balancing production
and consumption,;

(b) To facilitate the study and application of measures for harmonizing national
laws relating, in particular, to the marketing of olive oil and table olives;

(¢) To lessen the drawbacks associated with fluctuations in the availability of sup-
plies on the market, in order in particular: ’

(i) To prevent excessive fluctuations in prices, which must be at levels that are
remunerative and just to producers and equitable to consumers;

(i) To create conditions that will enable production, consumption and inter-
national trade to expand harmoniously, having regard to the ways in
which they are interrelated;

(d) Toimprove procedures for information and consultation in order, inter alia, to
enhance the transparency of the market for olive oil, olive-pomace oils and
table olives.

CHAPTER 1. DEFINITIONS

Article 2. DEFINITIONS

For the purposes of this Agreement:

1. “Council” means the International Olive Oil Council referred to in article 3,
paragraph 1;

2. “Member” means a Party to this Agreement;

3. “Mainly-producing Member” means any Member whose production of
olive oil and of table olives in the olive-oil crop years and table-olive crop years
1980/81-1983/84 inclusive was, when converted into its olive-oil equivalent by the
application of a conversion coefficient of 20 per cent, greater than its imports for the
calendar years 1981-1984 inclusive;

4. “Mainly-importing Member” means any Member whose production of olive
oil and of table olives in the olive-oil crop years and table-olive crop years

Vol. 1445, 1-24591
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1980/81-1983/84 inclusive was, when converted into its olive-oil equivalent by the
application of a conversion coefficient of 20 per cent, less than its imports for the
calendar years 1981-1984 inclusive, or any Member for which no production in either
respect was recorded during these crop years;

5. “Olive-oil crop year” means the period from 1 November of each year to
31 October of the following year;

6. “Table-olive crop year” means the period from 1 September of each year to
31 August of the following year; :

7. “Olive products” means, in particular, olive oils, table olives and olive-
pomace oils.

Part ONE. INSTITUTIONAL PROVISIONS

CHAPTER 11. INTERNATIONAL OLIVE OI1L COUNCIL

Article 3. ESTABLISHMENT, HEADQUARTERS AND STRUCTURE OF THE
INTERNATIONAL OLIVE OI1L CoUNCIL

1. The International Olive Qil Council, established for the purpose of adminis-
tering this Agreement and supervising its operation shall have the membership,
powers and functions set out in this Agreement.

2. The headquarters of the Council shall be in Madrid unless the Council
decides otherwise.

3. The Council shall function directly and/or through the committees and sub-
committees referred to in article 1, as well as through the Executive Secretariat com-
prising its Executive Director, senior officials and staff.

Article 4. MEMBERSHIP OF THE COUNCIL

1. Each Party to this Agreement shall be a Member of the Council.

2. There shall be two categories of Members, namely:
(a) Mainly-producing Members; and
(b) Mainly-importing Membcrs.

3. Each Member shall have one representative in the Council and, if it so desires,
one or more alternates. Furthermore, a Member may appoint one or more advisers to
its representative or alternates. '

Article 5. MEMBERSHIP OF INTERGOVERNMENTAL ORGANIZATIONS

Any reference in this Agreement to a “Government” or “Governments” shall be
construed as including the European Economic Community and any other intergov-
ernmental organization having responsibilities in respect of the negotiation, conclu-
sion and application of international agreements, in particular commodity agree-
ments. Accordingly, any reference in this Agreement to signature, ratification,
acceptance or approval, to notification of provisional application or to accession
shall, in the case of such intergovernmental organizations, be construed as including
a reference to signature, ratification, acceptance or approval, to notification of pro-
visional application or to accession by such intergovernmental organizations.

Vol. 1445, 1-24591
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Article 6. PRIVILEGES AND IMMUNITIES

1. The Council shall have legal personality. It shall in particular have the capa-
city to contract, to acquire and dispose of movable and immovable property and to
institute legal proceedings.

2. In the territory of each Member, and in so far as that Member’s legislation
allows, the Council shall have the legal capacity necessary for the performance of the
functions conferred upon it by this Agreement.

3. As from the entry into force of this Agreement, the Government of the
country in which the headquarters is Iocated shall conclude with the Council an
agreement granting it conditions of capacity, privileges and immunities similar to
those granted by the host country to international organizations. In the meantime,
the Headquarters Agreement between the Government of Spain and the Council
signed on 2 July 1962 shall remain in force.

4. The Government of the State in which the headquarters of the Council is sit-
uated shall, in so far as that State’s legislation allows, exempt the remuneration paid
by the Council to its employees and the Councxl’s assets, income and other property
from taxation.

5. The Council may conclude with one or more Members agreements con-
nected with the privileges and immunities required to ensure the proper application
of this Agreement.

6. If the headquarters of the Council is moved to a country which is a Member
of the Agreement, that Member shall, as soon as possible, conclude with the Council
an agreement relating to the status, privileges and immunities of the Council, of its
Executive Director, senior officials, staff and experts and of representatives of
Members while in that country for the purpose of exercising their functions.

7. Unless any other taxation arrangements are implemented under the agree-
ment envisaged in paragraph 6 of this article and pending the conclusion of that
agreement, the new host Member shall:

(a) Grant exemption from taxation on the remuneration paid by the Council to its
employees;
(b) Grant exemption from taxation on the assets, income and other property of the

Council.

8. If the headquarters of the Council is to be moved to a country which is not a
Member of the Agreement, the Council shall, before that move, obtain a written as-
surance from the Government of that country:

(@) That it shall, as soon as possible, conclude with the Council an agreement as
described in paragraph 6 of this article; and

(b) That, pending the conclusion of such an agreement, it shall grant the exemp-
tions provided for in paragraph 7 of this article.

9. The Council shall endeavour to conclude the agreement described in para-
graph 6 of this article with the Government of the country to which the headquarters
of the Council is to be moved before transferring the headquarters.

Article 7. POWERS AND FUNCTIONS OF THE COUNCIL

1. The Council shall exercise all such powers and perform or arrange for the
performance of all such functions as are necessary to carry out the provisions of this
Agreement.
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2. The Council shall promote any activities conducive to the harmonious
expansion of the world olive-products economy by every means and encouragement
in its power in the fields of production, consumption and international trade, having
regard to the ways in which they are interrelated.

3. The Council is authorized to undertake or arrange for the undertaking of
studies or other work, including the collection of detailed information on special
assistance in different forms to the olive-growing and olive-products industries, so as
to enable it to formulate any recommendations and suggestions it may consider ap-
propriate for achieving the general objectives set forth in article 1. Any such studies
and work shall, in particular, cover as many countries or groups of countries as pos-
sible and take into account the general, social and economic conditions of the coun-
tries concerned.

4. The Council shall establish procedures under which the Members shall inform
it of the conclusions thcy reach after considering the recommendations and sugges-
tions mentioned in this article or arising from the application of this Agreement.

5. The Council shall draw up rules of procedure consistent with the provisions
of this Agreement. It shall keep up to date such records as it requires to perform its
functions under this Agreement and such other records as it considers desirable. In
the event of inconsistency between the rules of procedure it adopts and the provisions
of this Agreement, this Agreement shall prevail.

6. The Council shall draw up, prepare and publish such reports, studies and
other documents as it considers useful and necessary.

7. The Council shall, at least once a year, publish a report on its activities and
on the operation of this Agreement.

8. The Council may appoint such committees and sub-committees as it deems
useful for assisting it in the exercise of its functions under this Agreement.

9. The financial provisions relating to the exercise of the Council’s powers are set
out in Part Two of this Agreement. The Council shall not have the power to borrow
money. :

Article 8. CHAIRMAN AND VICE-CHAIRMAN OF THE CoUNCIL

1. The Council shall elect, from among the delegations of the Members, a
Chairman who shall hold office for one olive-oil crop year. In the event of the Chair-
man being a representative, his right of participation in decisions of the Council shall
be exercised by another member of his delegation. The Chairman shall receive no re-
muneration.

2. The Council shall also elect a Vice-Chairman from among the delegations
of the Members. In the event of the Vice-Chairman being a representative, he shall
have the right to participate in decisions of the Council except when acting as Chair-
man, in which case he shall delegate this right to another member of his delegation.
The Vice-Chairman shall hold office for one olive-oil crop year and shall receive no
remuneration.

3. In the event.of the temporary absence of both the Chairman and the Vice-
Chairman or of the permanent absence of one or both, the Council may elect from
among the Member delegations new officers, temporary or permanent as appro-
priate.
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Article 9. SEssiONs OF THE COUNCIL

1. The Council shall meet at its headquarters unless it decides otherwise. If, on
the invitation of any Member, the Council meets elsewhere, that Member shall bear
the extra expenditure which this entails for the budget of the Council.

2. The Council shall meet at least twice a year, in the spring and autumn.

3. The Council may be convened at any time at the discretion of its Chairman.
The Chairman shall also convene the Council if so requested by one or more of its
Members.

4. Notice of the sessions provided for in paragraph 2 of this article shall be
given at least 45 days before the date of the first meeting of each such session. Notice
of the sessions provided for in paragraph 3 in this article shall be given at least
15 days before the date of the first meeting of each such session.

Article 10. PARTICIPATION SHARES

1. The participation share of each Member shall be determined on the basis of
the result of the following formula:
qQ=p;+ij+py+ i+ 5

In this formula:

- q shall be the figure which the Council shall use as the basis to determine the
participation share;

— p; shall be the average annual olive-oil production in thousands of tonnes in the
crop years 1980/81-1983/84, any fraction of 1,000 tonnes above a whole
number being disregarded;

— i, shall be the average annual net olive-oil imports in thousands of tonnes in the
calendar years 1981-1984, any fraction of 1,000 tonnes above a whole
number being disregarded;

— p shall be the average annual table-olive production in thousands of tonnes,
converted into its olive-oil equivalent by the application of a conversion co-

-efficient of 20 per cent, in the crop years 1980/81-1983/84, any fraction of
1,000 tonnes above a whole number being disregarded;

— i shall be the average annual net table-olive imports in thousands of tonnes,
converted into their olive-oil equivalent by the application of a conversion
coefficient of 20 per cent, in the calendar years 1981-1984, any fraction of
1,000 tonnes above a whole number being disregarded;

— 5 shall be the basic number allotted to each Member in each group of
Members.

2. The participation shares determined on the basis of paragraph 1 of this arti-
cle shall be given in annex A to this Agreement. The Council may, if necessary, revise
the above-mentioned shares in the light of the participation in the Agreement.

Article 11. DEecisioNs ofF THE COUNCIL

1. Unless otherwise provided in this Agreement, decisions of the Council shall
be taken by consensus of the Members present.

2. Any Member .which has not participated in a session at which a decision has
been taken shal.l be invited to notify its position in relation to such decision within the
30 days following the end of the session. Should a reply not be received within the
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aforesaid time-limit, it shall be construed that the position of the Member in question
is in conformity with the decision adopted.

3. Any Member may authorize the representative of another Member to repre-
sent its interests and to exercise its right to participate in decisions of the Council at
one or more sessions of the Council. Evidence of such authorization acceptable to
the Council shall be submitted to the Council.

4. The representative of a Member may not represent the interests or exercise
the right to participate in decisions of the Council of more than one other Member.

5. The Council may take decisions by an exchange of correspondence between
the Chairman and the Members without holding a session, provided that no Member
objects. Any decision so taken shall be communicated to all the Members by the Exe-
cutive Secretariat as quickly as possible and shall be entered in the record of the fol-
lowing session of the Council.

Article 12. Co0O-OPERATION WITH OTHER ORGANIZATIONS

1. The Council shall make whatever arrangements are appropriate for consulta-
tion or co-operation with the United Nations and its organs, in particular UNCTAD
and UNDP, and with FAO and such other specialized agencies of the United Nations
and intergovernmental, governmental and non-governmental organizations as may
be appropriate.

2. The Council, bearing in mind the particular role of UNCTAD in inter-
national commodity trade, shall, as appropriate, keep UNCTAD informed of its ac-
tivities and programmes of work.

Article 13. RELATIONSHIP WITH THE COMMON FUND FOR COMMODITIES

When the Common Fund becomcs operational the Council shall take full advan-
tage, according to the principles set out in the Agreement establishing the Common
Fund for Commodities, of the facilities of the Sccond Account of that Fund.

Article 14. ADMISSION OF OBSERVERS

1. Any Member or observer Member of the United Nations or of one of its
specialized agencies that is not a Party to this Agreement, or any of the organizations
referred to in article 12, paragraph 1, may, subject to the consent of the Council, at-
tend, as an observer, any of the sessions of the Council.

2. The Council may, at the request of any Member, decide to hold any of its
meetings without observers.

Article 15. QuUoRUM FOR THE COUNCIL
1. The quorum required for every session of the Council shall be the presence
of the representatives of the majority of the Members holding at least 90 per cent of
the total participation shares allotted to the Members.
2. If this quorum does not exist, the session shall be postponed for 24 hours
and the quorum required shall be the presence of the representatives of the Members
holding at least 85 per cent of the total participation shares allotted to the Members.
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CHAPTER Iv. EXECUTIVE SECRETARIAT

Article 16. EXECUTIVE SECRETARIAT

1. The Council shall have an Executive Secretariat comprising an Executive
Director, senior officials as defined in the rules of procedure established by the Coun-
cil and such staff as are required to perform the tasks arising from this Agreement.

2. The Council shall appoint the Executive Director. The terms of appoint-
ment of the Executive Director shall be fixed by the Council in the light of those ap-
plying to corresponding officials of similar intergovernmental organizations.

3. The Executive Director shall be the chief administrative officer of the Coun-
cil and shall be responsible for the performance of the duties devolving upon him in
the administration of this Agreement.

4. The Council shall, after consulting the Executive Director, appoint the
senior officials of the Council on such terms as it shall determine, having regard to
those applying to corresponding officials of similar intergovernmental organizations.

5. The Executive Director shall appoint the staff in accordance with the rules
of procedure established by the Council. In framing such regulations the Council
shall have regard to those applying to officials of similar intergovernmental organiza-
tions.

6. The Executive Director, the senior officials and the other members of the
staff shall not carry out any profit-making activities in any of the various sectors of
the olive-growing and olive-products industry.

7. The Executive Director, senior officials and staff shall not seek or receive in-
structions regarding their duties under this Agreement from any Member or from any
authority external to the Council. They shall refrain from any action which might
reflect on their position as international officials responsible only to the Council.
Each Member shall respect the exclusively international character of the responsibili-
ties of the Executive Director, senior officials and staff and shall not seek to influence
them in the discharge of their responsibilities.

Part Two. FINANCIAL PROVISIONS

CHAPTER V. ADMINISTRATIVE BUDGET

Article 17. CONSTITUTION AND ADMINISTRATION

1. The expenses necessary for the administration of this Agreement and for the
implementation of the programmes of technical co-operation in olive cultivation,
olive-oil extraction and table-olive processing provided for in this Agreement shall be
charged against the Administrative Budget. The allocation for the implementation of
the programmes of technical co-operation in olive cultivation, olive-oil extraction
and table-olive processing techniques, which should be entered as a separate chapter in
the Administrative Budget, shall be fixed annually at 300,000 United States dollars.

2. The Council may increase the above-mentioned amount, provided that no
Member’s contribution is increased without that Member’s consent.

3. The contribution of each Member to the Administrative Budget for each
calendar year shall be proportionate to the share which that Member possesses when
the budget for the year in question is approved.
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4. The expenses of delegations to the Council shall be met by the Members
concerned.

5. Atits first session, the Council shall approve an Administrative Budget for
the first calendar year and assess the contribution to be paid by each Member. There-
after, the Council shall, at the autumn session of each year, approve its Administra-
tive Budget for the following calendar year and assess the contribution to be paid by
each Member for the calendar year in question.

6. The initial contribution of any Member which becomes a Party to this
Agreement after its entry into force shall be assessed by the Council on the basis of
the share allotted to that Member and of the unexpired portion of the year in ques-
tion, but the assessments made upon the other Members for that calendar year shall
not be altered.

7. The contributions provided for in this article shall become payable upon the
first day of the calendar year for which they are assessed. They shall be determined in
United States dollars and be payable in that currency or in the equivalent amount of
another freely convertible currency.

8. 1f a Member does not pay its contribution to the Administrative Budget in
full within the six months commencing at the beginning of the calendar year, the
Director shall request it to make payment as quickly as possible. 1f the Member in
question does not settle its contribution within the three months following the end of
that six-month period, its right to participate in Council decisions and to hold elec-
tive office in the Council and its committees and sub-committees shall be suspended
until its contribution has been paid in full. It shall not, however, be deprived of any
of its other rights or be released from any of its obligations under this Agreement un-
less the Council so decides. It may not be relieved by any decision of the Council of
its financial obligations under this Agreement.

9. Any Member which ceases to be a Party to this Agreement through its with-
drawal or exclusion or for any other reason during the life of this Agreemsnt shall
make the payments which it owed to the Council, and shall perform all the undertak-
ings which it entered into before the date on which it ceases to be a Party to this
Agreement. No such Member may claim any share in the proceeds of liquidation of
the assets of the Council upon the expiry of this Agreement.

10. During the first session of each calendar year, the financial statements of
_ the Council for the previous calendar year, certified by an independent auditor, shall
be presented to the Council for approval and publication.

11. The Council shall, if dissolved, take the steps stipulated in article 60.

CHAPTER V1. FINANCING OF THE PROGRAMMES OF TECHNICAL CO-OPERATION
IN OLIVE CULTIVATION, OLIVE-OIL EXTRACTION AND TABLE-OLIVE PROCESSING

Article 18. SOURCES OF FINANCE AND ADMINISTRATION
1. The programmes of activities referred to in Part Four of this Agreement
shall be implemented using the sources of finance laid down in paragraph 2 of this
article.
2. The sources of finance shall be:

(a) The allocation fixed in the Administrative Budget for the implementation of
programmes of technical co- operatlon in olive cultivation, olive-oil extraction
and table-oil processing;
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(b) Intergovernmental, governmental and non-governmental institutions;
(¢) Voluntary contributions and donations.

3. The Council may receive voluntary contributions and donations, in freely
convertible currencies or domestic currencies, to support the activities to be con-
ducted in the donating country.

4. The Council may also receive other forms of supplementary contributions,
including services, scientific and technical equipment and/or staff that may meet the
requirements of approved programmes.

5. The Council shall, in addition, as part of the development of international
co-operation, endeavour to procure such essential financial and/or technical assis-
tance as may be obtainable from the competent international, regional or national
organizations, whether financial or of some other kind.

6. The amounts referred to in paragraph 1 of this article that are not used dur-
ing one calendar year may be carried forward to the following calendar years but
may not, under any circumstances, be transferred to other chapters of the Adminis-
trative Budget.

7. The Council shall, at its autumn session, adopt the programme of technical
co-operation in olive cultivation, olive-oil extraction and table-olive processing that
is to be implemented and/or continued in the following calendar year.

8. Decisions relating to the management of the sums emanating from the
sources of finance referred to in paragraph 2 of this article shall be taken in accord-
ance with the provisions of article 11.

9. On the expiry of this Agreement, and unless it is prolonged, extended or re-
newed, any sums not used shall be repaid to Members proportionately to the total of
their contributions during the life of this Agreement.

CHAPTER Vil. PusBLiciTY FUND

Article 19. CONSTITUTION OF THE FUND

1. The mainly-producing Members undertake to place at the disposal of the
Council for each calendar year, for the joint publicity defined in chapter XIV of this
Agreement, a sum of 600,000 United States dollars.

2. The above sum may be increased by the Council provided, on the one hand,
that no Member’s contribution is increased without that Member’s consent and, on
the other, that any alteration occurring in this connection in the shares referred to in
article 20 shall require a unanimous decision of the mainly-producing Members.

3. The above-mentioned sum shall be payable in United States dollars or in the
equivalent amount of another freely convertible currency.

Article 20. CONTRIBUTION TO THE FUND
1. Subject to the provisions of paragraph 2 of this article, the mainly-
producing Members shall contribute to the Publicity Fund in accordance with the
shares set for each of them in relation to their importance in the world olive-products
economy and shown in annex B to this Agreement.
2. The Council may, if necessary, revise the above-mentioned shares in the
light of the participation of the mainly-producing Members in the Publicity Fund.
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3. -Contributions to the Publicity Fund shall be payable for the whole of a cal-
endar year. The annual contribution of each mainly-producing Member shall become
payable for the first time when it becomes a Member provisionally or definitively and
subsequently on 1 January of each year.

4. The provisions of article 17, paragraph 8, shall apply as regards the collec-
tion of contributions to the Publicity Fund and in the event of delay in their payment.

5. During the first session of each calendar year, the accounts of the Publicity
Fund for the previous calendar year, certified by an independent auditor, shall be
presented to the Council for approval and publication.

6. The amounts in the Publicity Fund that are not used in one calendar year
may be carried forward to the following calendar years but may not, under any cir-
cumstances, be transferred to the Administrative Budget.

Article 2. VOLUNTARY CONTRIBUTIONS AND DONATIONS
1. Mainly-importing Members may pay contributions to the Publicity Fund by
special agreement with the Council. These contributions shall be added to the
moneys constituting the Fund as determined pursuant to article 19.
2. The Council may receive donations from Governments or from other
sources for the joint publicity in question. Such occasional resources shall be added
to the moneys constituting the Publicity Fund as determined pursuant to article 19.

Article 22, DECISIONS RELATING TO PUBLICITY

1. Decisions relating to publicity shall be taken by consensus of the Members
present that contribute to the Publicity Fund in accordance with article 20, para-
graph 1. Those Members may, by unanimous decision, allocate part of the Publicity
Fund to the achievement of the objectives referred to in article 38.

2. Decisions taken under paragraph 1 of this article shall immediately be com-
municated, for their information, to any Members absent.

Article 23. LIQUIDATION OF THE FUND

On the expiry of this Agreement, and unless it is prolonged, extended or renewed,
any funds not used for publicity shall be repaid to the Members proportionately to
their total contributions for publicity during the life of this Agreement.

CHAPTER VIIl. FINANCIAL CONTROL

Article 24. FINaNciAL COMMITTEES
The Council shall establish:

(a) To provide financial control of, in particular, the implementation of chapters V
and VI of this Agreement, a Financial Committee for the Administrative
Budget comprising one representative of each Member;

(b) To provide financial control of the implementation of chapter VII of this
Agreement, a Financial Committee for the Publicity Fund comprising one rep-
resentative of each Member participating in that Fund.
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PArRT THREE. ECONOMIC AND STANDARDIZATION PROVISIONS

CHAPTER IX. DESIGNATIONS AND DEFINITIONS OF OLIVE OILS AND OLIVE-POMACE OILS.
INDICATIONS OF SOURCE AND APPELLATIONS OF ORIGIN

Article 25. USE OF THE DESIGNATION ‘‘OLIVE OIL’’

I. The designation “olive oil” shall be restricted to oil obtained solely from the
olive, to the exclusion of oil obtained by solvent or re-esterification processes and of
any mixture with oils of other kinds.

2. In no case shall the designation “olive oil’ be used alone to refer to olive-
pomace oils.

3. The Members undertake to suppress in both internal and international trade
any use of the designation “olive 0il”, alone or in combination with other words,
which is not in conformity with this article.

Article 26. DESIGNATIONS AND DEFINITIONS OF OLIVE OILS
AND OLIVE-POMACE OILS

1. The designations of olive oils and olive-pomace oils of the different qualities
are given below with the definition corresponding to each designation:

A. Virgin olive oil: oil which is obtained from the fruit of the olive tree solely
by mechanical or other physical means under conditions, and particularly thermal
conditions, that do not lead to deterioration of the oil, and which has not undergone
any treatment other than washing, decantation, centrifugation and filtration, to the
exclusion of oil obtained by solvent or re-esterification processes and of any mixture
with oils of other kinds. Virgin olive oil shall be classified and designated as follows:

(@) Virgin olive oil fit for consumption as it is:*

(i) Extra virgin olive oil: virgin olive oil of absolutely perfect flavour having

a maximum acidity, in terms of oleic acid, of I gram per 100 grams;

(ii) Fine virgin olive oil: virgin olive oil complying with the conditions for
extra virgin olive oil, except as regards acidity, which in terms of oleic
acid shall not exceed 1.5 grams per 100 grams;

(iii) Semi-fine virgin olive oil (or Ordinary virgin olive oil):
virgin olive oil of good flavour having a maximum acidity, in terms of
oleic acid, of 3 grams per 100 grams with a margin of tolerance of 10 per
cent of the acidity indicated.

(b) Virgin olive oil not fit for consumption as it is:

— Virgin olive oil lampante: off-flavour virgin olive oil or virgin olive oil having an
acidity, in terms of oleic acid, of more than 3.3 grams per 100 grams.

B. Refined olive oil: olive oil obtained by refining virgin olive oil.

C. Olive oil: oil consisting of a blend of refined olive oil and virgin olive oil.
Use of the term “pure olive oil” shall also be permissible.

D. Crude olive-pomace oil: oil obtained by treating olive pomace with solvent
(excluding oil obtained by re-esterification processes and any mixture with oils of

* It shall be permissible to use the qualifier “natural” for all virgin olive oils fit for consumption as they are.
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other kinds) and intended for subsequent refining for human consumption, or for

technical use. Olive-pomace oil shall be classified and designated as follows:

(a) Refined olive-pomace oil: oil intended for food use and obtained by refining
crude olive-pomace oil.

(b) Refined olive-pomace oil: blend of refined olive-pomace oil and virgin olive oil.
In no case shall this blend be called “olive oil”.

(¢) Olive-pomace oil for technical use: all other crude olive-pomace oils.

2. Each of the above designations for the various qualities of olive oil and olive-
pomace oil shall comply with the quality criteria laid down in conformity with the
recommendations made under article 36, paragraph 3, in regard to standards for the
physical, chemical and organoleptic characteristics of olive oil and olive-pomace oil.

3. The Council may, by unanimous decision, make all such amendments to the
designations or definitions in this article as it deems necessary or appropriate.

Article 27. APPLICATION

1. The designations prescribed in article 26, paragraph 1, shall be compulsory
in international trade and shall be used for each quality of olive oil and olive-pomace
oil; they shall appear in clearly legible characters on all packagings.

2. With respect to quality criteria, the Council shall, as indicated in article 36,
paragraph 3, determine uniform standards applicable to international trade.

Article 28. INDICATIONS OF SOURCE AND APPELLATIONS OF ORIGIN

1. Indications of source, when given, may only be applied to virgin olive oil
produced and originating exclusively in the country, region or locality mentioned.

2. Appellations of origin, when given, may only be applied to extra virgin olive
oil produced and originating exclusively in the country, region or locality mentioned.

3. Indications of source and appellations of origin may only be used in conform-
ity with the conditions prescribed by the law of the country of origin.

Article 29. UNDERTAKINGS

1. The Members undertake to adopt at the earliest possible date all the neces-
sary measures, in the form prescribed by their respective legislations, to ensure the
application of the principles and provisions set forth in articles 25, 26 and 28.

2. They shall, in addition, endeavour to apply the provisions of articles 26
and 28 to their internal trade.

3. They undertake, in particular, to prohibit and repress the use in their terri-
tories, for purposes of international trade, of such indications of source, appella-
tions of origin and designations of olive oil and olive-residue oil as conflict with those
principles. This undertaking shall apply to all inscriptions placed on packagings, in-
voices, consignment notes and commercial documents or used in advertising, and to
trade marks, registered names and illustrations connected with the international mar-
keting of olive oil and olive-pomace oil, in so far as such inscriptions might constitute
false statements or give rise to confusion as to the origin, source or quality of the
olive oil or olive-pomace oil concerned.

Article 30. DISPUTES AND RECONCILIATION

1. Any dispute concerning indications of source and appellations of origin
which arises from the interpretation of the provisions of this chapter or from difficul-
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ties of application shall, if the dispute has not been settled by direct negotiation, be
examined by the Council.

2. The Council shall endeavour to reconcile the dispute, after seeking the opin-
ion of an advisory panel as provided for in article 50, paragraph 1, and after consul-
tation with the World Intellectual Property Organization, the International Olive Oil
Federation and a competent professional organization of a mainly importing Member,
and, if necessary, with the International Chamber of Commerce and the specialized
international institutions for analytical chemistry; if this is unsuccessful, and after
the Council has determined that every means has been employed to reach agreement,
the Members concerned shall have the right of recourse in the final instance to the
International Court of Justice.

CHAPTER X. DESIGNATIONS AND DEFINITIONS OF TABLE OLIVES

Article 31. DESIGNATIONS AND DEFINITIONS OF TABLE OLIVES

1. “Table olives” means sound fruit of specific varieties of the cultivated olive-
tree, harvested at the proper stage of ripeness and of such quality that, in their
different categories and when processed in accordance with the trade preparations
and styles laid down in the recommended qualitative standards, they produce an edi-
ble product that keeps well.

2. Table olives shall be classified in one of the following types:

(i) Green olives: obtained from fruits harvested during the ripening period, prior
to colouring and when they have reached normal size. The colour of the fruit
may vary from green to straw yellow.

(ii) Olives turning colour: obtained from rose, wine-rose or brown-coloured fruits
harvested before the stage of complete ripeness is attained.

(iii) Black olives: obtained from fruits harvested when fully ripe or slightly before
full ripeness is reached; they may, according to production region and time of
harvesting, be reddish black, violet black, deep violet, greenish black or deep
chestnut.

3. Each of the above types of table olives shall comply with the quality criteria
laid down in conformity with the recommendations made under article 38, para-
graph 1, with regard to the essential composition and quality criteria of table olives.

4. The designations and definitions for the trade preparations of the different
types of table olives shall be set in compliance with the recommendations made under
article 38, paragraph 1.

Article 32. APPLICATION

1. The designations prescribed under article 31, paragraph 4, shall be compul-
sory in international trade; they shall be used for each trade preparation of the different
types of table olives and shall appear in clearly legible characters on all packagings.

2. Withrespect to essential composition and quality factors, the Council shall,
as indicated in article 38, paragraph 1, determine uniform standards applicable to
international trade.

Article 33. UNDERTAKINGS

1. The Members undertake to adopt at the earliest possible date all the neces-
sary measures, in the manner required by their respective legislations, to ensure the
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application of the principles and provisions set forth in article 31 and shall endeavour
to apply them in their internal trade.

2. They undertake, in particular, to prohibit and repress the use in their terri-
tories, for purposes of international trade, of such table-olive designations as conflict
with those principles. This undertaking shall apply to any inscriptions placed on
packagings, invoices, consignment notes and commercial documents or used in ad-
vertising, and to trade marks, registered names and illustrations connected with the
international marketing of table olives, in so far as such inscriptions might constitute
false statements or give rise to confusion as to the quality of the table olives concerned.

Article 34. DISPUTES AND RECONCILIATION

1. Any dispute arising from the interpretation of the provisions of this chapter
or from difficulties in their application shall, if the dispute has not been settled by
direct negotiation, be examined by the Council.

2. The Council shall endeavour to reconcile the dispute, after seeking the opin-
ion of an advisory panel as provided for in article 50, paragraph |, and after consul-
tation with the World Intellectual Property Organization, the International Olive Qil
Federation and a competent professional organization of a mainly importing Member
and, if necessary, with the International Chamber of Commerce and specialized in-
ternational institutions; if this is unsuccessful, and after the Council has determined
that every means has been employed to reach agreement, the Members concerned
shall have the right of recourse in the final instance to the International Court of
Justice.

CHAPTER X1. STANDARDIZATION OF THE MARKETS FOR OLIVE PRODUCTS

Article 35. EXAMINATION OF THE SITUATION OF AND DEVELOPMENTS
IN THE MARKET FOR OLIVE OIL AND OLIVE-POMACE OIL

1. Within the framework of the general objectives set forth in article 1, and
with a view to contributing towards the standardization of the market for olive oil
and olive-pomace oil and correcting any imbalance between international supply and
demand due to irregularity of harvests or to other factors, the Council shall, at the
autumn session, make a detailed examination of olive-oil balances and an overall
estimate of the supplies of and demand for olive oil and olive-pomace oil, on the
basis of the information furnished by each Member under article 48 and any infor-
mation communicated to the Council by Governrnents of States not Parties to this
agreement but interested in the international olive oil and olive-pomace oil trade, and
of any other relevant statistical material available to the Council.

2. Each year, at the spring session, the Council shall, taking into account all
the information available to it on that date, make a further examination of the
market situation and a further overall estimate of supplies of and demand for these
oils, and may propose to the Members such measures as it considers desirable.

3.  An Economic Committee shall be set up and shall meet at regular intervals
to exchange views on the world situation in the market for olive oil and olive-pomace
oil, with the aim of finding solutions to problems liable to disrupt international trade
in these oils.
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Article 36. STANDARDIZATION OF THE MARKET FOR OLIVE OIL
AND OLIVE-POMACE OIL

1. The Council shall undertake studies with a view to making recommenda-
tions to the Members for achieving a balance between production and consumption,
and, more generally, standardizing of the olive-oil market over the long term through
the application of appropriate measures, including measures to encourage the sale of
olive oil at prices which are competitive at the consumer level, so as to narrow the
price differential between olive oil and other edible vegetable oils, particularly
through the granting of assistance.

2.  With a view to such standardization, the Council shall also undertake studies
to recommend to Members suitable solutions to the problems which may arise as re-
gards the evolution of the international market for olive oil and olive-pomace oil,
through appropriate arrangements, account being taken of market imbalances re-
sulting from fluctuations in production or from other causes.

3. The Council shall examine ways and means of ensuring the expansion of in-
ternational trade and an increase in olive-oil consumption. In particular, it shall
make appropriate recommendations to the Members concerning:

(a) The adoption and use of a standard international contract for transactions in
olive oil and olive-pomace oil;

(b) The constitution and functioning of an international conciliation and arbitra-
tion office to deal with any disputes relating to transactions in olive oil and
olive-pomace oil;

(¢) The establishment of uniform standards for the physical, chemical and organo-
Ieptic characteristics of olive oil and olive-oil pomace oil;

(d) The establishment of uniform methods of analysis.

4. The Council shall take any measures it considers useful for the suppression
of unfair competition at the international level, including such competition by States
which are not Parties to this Agreement or by persons who are nationals of such
States.

Article 37. EXAMINATION OF THE SITUATION OF AND DEVELOPMENTS
IN THE TABLE-OLIVE MARKET

I. Within the framework of the general objectives set forth in article I, Members
shall make available and furnish all the necessary data, statistics and documentation
on table olives in order to contribute to the standardization of the table-olive market.

2. The Council shall, at the autumn session, make a detailed examination of
quantitative and qualitative table-olive balances on the basis of the above informa-
tion, of any information communicated to it by Governments of States not Parties to
this Agreement but interested in the international trade in table olives, and of any
other statistical material available to the Council on the subject.

3. Each year, at the spring session, the Council shall, taking account of all the
information available to it on that date, make a further examination of the market
situation and an overall estimate of the supplies of and demand for table olives and
may propose to the Members such measures as it considers desirable.
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Article 38. STANDARDIZATION OF THE TABLE-OLIVE MARKET

1. The Council shall examine ways and means of ensuring the expansion of in-
ternational trade in and consumption of table olives. In particular, it shall make ap-
propriate recommendations to the Members concerning:

(a) The implementation of unified qualitative standards applicable to table olives
in international trade;

(b) The adoption and use of a standard international contract for table-olive trans-
actions;

(¢) The constitution and functioning of an international conciliation and arbitra-
tion office to deal with any disputes relating to transactions in table olives.

2. The Council shall promote such surveys as are thought conducive to the
stimulation of the growth of table-olive consumption. It shall submit them to the
Members for the purposes which they consider appropriate.

3. In this connection, the Council shall endeavour to obtain for all Members,
or for those of its Members as may require it, such assistance of various kinds, in-
cluding financial assistance, as international or other competent bodies may grant.

ParT Four. TECHNICAL PROVISIONS

CHAPTER XII. TECHNICAL CO-OPERATION IN OLIVE CULTIVATION,
OLIVE-OIL EXTRACTION AND TABLE-OLIVE PROCESSING

Article 39. PROGRAMMES AND ACTION

1. In order to achieve the general objectives set forth in article 1 concerning
technical co-operation with regard to olives and olive products, the Council shall
conceive, promote and elaborate programmes of activities relating thereto.

2. Technical co-operation with regard to olives and olive products shall en-
compass olive cultivation, olive-oil extraction and table-olive processing.

3. The Council may take direct action to promote such technical co-operation.

4. The Council may decide to call upon the collaboration of State or private
bodies and/or concerns, whether national or international, to implement part or all
of the provisions of this chapter. It may also give a financial contribution to the
afore-mentioned bodies and/or concerns within the limits laid down in article 17,
paragraph 1.

Article 40. RESEARCH AND DEVELOPMENT

1. The Council shall examine any proposals for research-and-development
projects of general interest to Members and shall take such measures as are appro-
priate in this field. »

2. The Council may call upon the collaboration of specialized rcsearch insti-
tutes, laboratories and centres for the implementation, monitoring, use and dissemi-
nation, for the benefit of Members, of the findings of the research-and-development
programmes.

3. The Council shall undertake the necessary studies on the economic returns
which can be expected from the application of the results of the research-and-devel-
opment programmes.
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Article 41. TRAINING AND SPECIFIC OPERATIONS

1. The Council shall take the necessary steps for the organization of refresher
and training courses at various levels for technical experts in the olive sector, particu-
larly those from developing Members.

2. The Council shall encourage the transfer of technologies to developing
Members from Members highly advanced in olive cultivation, olive-oil extraction
and table-olive processing techniques.

3. The Council shall facilitate any technical co-operation enabling consultants
and experts to be placed at the disposal of the Members requiring such services.

4. In particular, the Council shall:

(a) Carry out specific studies and operations;

(b) Convene or foster international seminars and gatherings;

(¢) Collect technical information and circulate it to all Members;

(d) Promote the co-ordination of activities relating to technical co-operation
among Members in olive cultivation, olive-oil extraction and table-olive process-
ing, including action within the framework of interregional or regional planning;

(e) Promote such bilateral or multilateral co-operation as may assist the Council in
achieving the objectives of this Agreement.

Article 42. FINANCIAL RESOURCES
The Council shall, in support of the programmes of technical co-operation in
olive cultivation, olive-oil extraction and table-olive processing, create a separate
chapter within the Administrative Budget.

CHAPTER XIll. OTHER MEASURES

Article 43. OTHER MEASURES

The Council shall:

(a) Foster and co-ordinate appropriate studies and research on the biological value
of olive oil and table olives, with particular reference to their nutritional quali-
ties and other intrinsic properties;

(b) Draw up, in association with specialist bodies, olive-related terminology, stand-
ards covering olive products and related methods of analysis, as well as any
other standards connected with the olive sector;

(¢) Take whatever measures are appropriate to draw up a compendium of estab-
lished, fair trade practices for international trade in olive oil, olive-pomace oil
and table olives.

Part Frve. PUBLICITY PROVISIONS

CHAPTER XIV. WORLD PUBLICITY TO PROMOTE THE CONSUMPTION
OF OLIVE OILS AND TABLE OLIVES

Article 44. PUBLICITY PROGRAMMES TO PROMOTE THE CONSUMPTION OF
OLIVE OILS AND TABLE OLIVES

1. The Members contributing to the Publicity Fund referred to in article 19
undertake jointly to conduct generic publicity activities to expand world consump-
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tion of olive oils and table olives, on the basis of the use of the designations of edible
olive oils as defined in article 26 and of table olives as defined in article 31.

2. Those activities shall take the form of educational and advertising campaigns
and deal with the organoleptic and chemical characteristics of olive oils and table
olives, as well as with their nutritive, therapeutic and other properties.

3. Within the framework of the publicity campaigns, consumers shall be in-
formed about the designations, origins and sources of olive oils and table olives, care
being taken to ensure that no quality, origin or source is either promoted or given
prominence in preference to another.

4. The publicity campaigns to be undertaken under this article shall be decided
on by the Council in the light of the resources made available to it. Priority shall be
given to action in the mainly-consuming countries in which the consumption of olive
oils and table olives is likely to increase.

5. The resources of the Publicity Fund shall be used in the light of the follow-
ing criteria:

(@) The volume of consumption and the possibilities of developing existing outlets;
(b) The creation of new outlets for olive oils and table olives;
(c) The return obtainable on the publicity expenditure.

6. The Council shall administer the funds allocated for joint publicity pur-
poses. It shall prepare an annual estimate of receipts and expenditure relating to this
publicity as an annex to its budget.

7. The technical execution of publicity campaigns may be entrusted by the
Council to specialized bodies of its own choice.

Article 45. INTERNATIONAL GUARANTEE LABEL OF THE COUNCIL

The Members undertake to encourage the use of the international guarantee
label of the Council in their domestic and international transactions in olive oils and
table olives and to adopt appropriate measures for this purpose.

PArT Six. OTHER PROVISIONS

CHAPTER XV. GENERAL OBLIGATIONS

Article 46. GENERAL OBLIGATIONS

The Members undertake not to adopt any measure that conflicts with their obli-
gations under this Agreement or with the general objectives set forth in article 1.

Article 47. ENCOURAGEMENT OF INTERNATIONAL TRADE AND CONSUMPTION

The Members undertake to adopt all the appropriate measures to facilitate
trade, encourage consumption of olive oils and table olives and ensure the proper de-
velopment of the international trade in these products. To that end, they undertake
to conform to the principles, rules and guidelines they have approved in the compe-
tent international forums. They also undertake to adopt measures to encourage the
sale of olive oil at prices which are competitive at the consumer level, including
measures for determining assistance and narrowing the price differential between
olive oil and other edible vegetable oils, in order to encourage olive-oil consumption.
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Article 48. INFORMATION

The Members undertake to make available and furnish to the Council all the
statistics, data and documentation which it needs to discharge its functions under
this Agreement, and in particular any information it requires in order to establish the
balances for olive oil, olive-pomace oils and table olives and acquire a knowledge of
Members’ national policies for olive products.

Article 49. FINANCIAL LIABILITY OF MEMBERS

In accordance with the general principles of law, each Member’s financial liability
to the Council and to other Members is limited to the extent of its obligations under
articles 17 and 19 concerning contributions to the Administrative Budget and to the
Publicity Fund.

CHAPTER XVI. DISPUTES AND COMPLAINTS

Article 50. DISPUTES AND COMPLAINTS

1. Any dispute which concerns the interpretation or application of this Agree-
ment, other than a dispute under article 30 or article 34, and which is not settled by
negotiation shall, at the request of any Member which is a party to the dispute, be re-
ferred to the Council for the latter to decide after seeking an opinion, where appro-
priate, from an advisory panel, the composition of which shall be iaid down in the
Council’s rules of procedure.

2. A substantiated opinion by the advisory panel shall be submitted to the
Council, which shall in all circumstances settle the dispute after considering all the
relevant facts.

3. Any complaint that a Member has failed to fulfil its obligations under this
Agreement shall, at the request of the Member making the complaint, be referred to
the Council, which shall take a decision on the matter after consulting the Members
concerned and, where appropriate, seeking an opinion from the advisory panel re-
ferred to in paragraph I of this article.

4. A Member may, if the Council so decides, be found in breach of this Agree-
ment.

5. If the Council finds that a Member has committed a breach of this Agree-
ment, it may either impose on that Member sanctions, ranging from a simple warn-
ing to the suspension of the Member’s right to participate in decisions of the Council
until it has met its obligations, or, in accordance with the procedure laid down in arti-
cle 58, exclude the Member from participation in the Agreement.

CHAPTER XVII. FINAL PROVISIONS

~Article 51. DEPOSITARY

The Secretary-General of the United Nations is hereby designated as the deposi-
tary of this Agreement.

Article 52. SIGNATURE, RATIFICATION, ACCEPTANCE AND APPROVAL

1. This Agreement shall be open for signature at United Nations Headquarters
from 1 September to 31 December 1986 inclusive by Governments invited to the
United Nations Conference on Olive Oil, 1986.
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2. Any Government referred to in paragraph | of this article may:

(a) At the time of signing this Agreement, declare that by such signature it expresses
its consent to be bound by this Agreement (definitive signature); or

(b) After signing this Agreement, ratify, accept or approve it by the deposit of an
instrument to that effect with the depositary.

3. Instruments of ratification, acceptance or approval shall be deposited with
the depositary not later than 31 Decembr 1986. The Council may, however, grant
extensions of time to signatory Governments which are unable to deposit their instru-
ments by that date.

Article 53. ACCESSION

1. The Government of any State may accede to this Agreement upon condi-
tions established by the Council, which shall include a time-limit for the deposit of
instruments of accession. The Council may, however, grant extensions of time to
Governments which are unable to accede by the time-limit set in the conditions of ac-
cession. .

2. Accession shall be effected by the deposit of an instrument of accession with
the depositary. Instruments of accession shall state that the Government accepts all
the conditions established by the Council.

Article 54. NOTIFICATION OF PROVISIONAL APPLICATION

1. A signatory Government which intends to ratify, accept or approve this
Agreement, or a Government for which the Council has established conditions for
accession but which has not yet been able to deposit its instrument, may, at any time,
notify the depositary that it will apply this Agreement provisionally when it enters in-
to force in accordance with article 55, or, if it is already in force, at a specified date.

2. A Government which has notified under paragraph 1 of this article that it
will apply this Agreement when it enters into force, or, if it is already in force, at a
specified date shall, from that time, be a provisional Member until it deposits its
instrument of ratification, acceptance, approval or accession and thus becomes a
Member.

Article 55. ENTRY INTO FORCE

1. This Agreement shall enter into force definitively on 1 January 1987, or on
any date thereafter, if five Governments among those mentioned in annex A to this
Agreement and accounting for at least 95 per cent of the participation shares have
signed this Agreement definitively or have ratified, accepted or approved it, or acceded
thereto.

2. If, on1 January 1987, this Agreement has not entered into force in accord-
ance with paragraph 1 of this article, it shall enter into force provisionally if by that
date five Governments satisfying the percentage requirements of paragraph 1 of this
article have signed this Agreement definitively or have ratified, accepted or approved
it, or have notified the depositary that they will apply this Agreement provisionally.

3. If, on 1 January 1987, the requirements for entry into force under para-
graph 1 or paragraph 2 of this article have not been met, the Secretary-General of the
United Nations shall invite those Governments which have signed this Agreement
definitively or have ratified, accepted or approved it, or have notified that they will
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apply this Agreement provisionally, to decide whether to put this Agreement into
force definitively or provisionally among themselves, in whole or in part, on such
date as they may determine.

4. For any Government which has not notified the depositary under article 54
that it will apply this Agreement provisionally and which deposits an instrument of
ratification, acceptance, approval or accession after the entry into force of this
Agreement, this Agreement shall enter into force on the date of such deposit.

Article 56. AMENDMENT

1., The Council may recommend amendments of this Agreement to the
Members.

2. The Council shall fix a date by which Members shall notify the depositary of
their acceptance of any amendment.

3. Anamendment shall enter into force 90 days after the depositary has received
notifications of its acceptance from all the Members. If this requirement has not been
met by the date fixed by the Council in accordance with paragraph 2 of this article,
the amendment shall be considered withdrawn.

Article 57. WITHDRAWAL

1. Any Member may withdraw from this Agreement at any time after the entry
into force of this Agreement by giving written notice of withdrawal to the depositary.
That Member shall simultaneously inform the Council of the action it has taken.

2. Withdrawal under this article shall become effective 90 days after the notice
is received by the depositary.

Article 58. EXcLuUsION

1f the Council decides that any Member is in breach of its obligations under this
Agreement and decides further that such breach significantly impairs the operation
of this Agreement, it may, by unanimous decision of the other Members, exclude
that Member from this Agreement. The Council shall immediately notify the deposi-
tary of its decision. The Member in question shall cease to be a Party to this Agree-
ment 30 days after the date of that decision.

Article 59. SETTLEMENT OF ACCOUNTS

1. The Council shall determine any settlement of accounts which it finds equi-
table with a Member which has withdrawn from this Agreement or which has been
excluded from the Council or has otherwise ceased to be a Party to this Agreement.
The Council shall retain any amounts paid by such Member. Such Member shall be
bound to pay any amounts due from it to the Council.

2. Upon termination of this Agreement, no Member referred to in paragraph 1
of this article shall be entitled to any share of the proceeds of the liquidation or the
other assets of the Council; nor shall it be burdened with any part of the deficit, if
any, of the Council.

Article 60. DURATION, PROLONGATION, EXTENSION AND TERMINATION

1. This Agreement shall remain in force until 31 December 1991 unless the
Council decides to prolong it, extend it, renew it or terminate it in advance in accord-
ance with the provisions of this article.
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2. The Council may decide to prolong this Agreement for not more than two
periods of one year each. Any Member which does not accept any such prolongation
of this Agreement shall so inform the Council and shall cease to be a Party to this
Agreement from the beginning of the period of prolongation.

3. If, before 31 December 1991 or before the expiry of a period of prolonga-
tion referred to in paragraph 2 of this article, as the case may be, a new agreement or
a protocol for the extension of this Agreement has been negotiated but has not yet
entered into force either definitively or provisionally, this Agreement shall remain in
force beyond its expiry date until the new agreement or protocol enters into force,
provided that the period of such prolongation does not exceed 12 months.

4. The Council may at any time decide to terminate this Agreement with effect
from such date as it may determine.

5. Notwithstanding the expiry or termination of this Agreement, the Council
shall continue in being for as long as may be necessary for the purpose of carrying
out the liquidation of the Council, including the settlement of accounts, and shall
have during that period such powers and functions as may be necessary for these pur-
poses.

6. The Council shall notify the depositary of any decision taken under this
article.

Article 61. RESERVATIONS
No reservations may be made with respect to any of the provisions of this Agree-
ment.
IN W1TNESS WHEREOF the undersigned, being duly authorized thereto, have affixed
their signatures under this Agreement on the dates indicated.

DonNE at Geneva on this first day of July, one thousand nine hundred and eighty-
six, the texts of this Agreement in the Arabic, English, French, Italian and Spanish
languages being equally authentic.
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ANNEX A

PARTICIPATION SHARES PERTAINING TO THE
ADMINISTRATIVE BUDGET

Algeria ... i e e
European Economic Community .............coiiiivviiienennnnn. 740
Byt oo e e e
Libyan ArabJamahiriya .............cc0iuitni i,
MOTOCCO ..o
TUNISIA ..
TUIKeY . o
Yugoslavia . ... e

Torar 1,000

ANNEX B
SHARES FOR THE PURPOSES OF CONTRIBUTION
TO THE PuBLICITY FUND

Algeria ... e 5.8
European Economic Community ................................ 775.0
11 (o o o]« S PP 25.0
TURISIA ... e e e 125.0
TUIKEY .o e e 66.7
Yugoslavia ... ..o .5

[For the signature pages, see p. 142 of this volume.)
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ACCORD! INTERNATIONAL DE 1986 SUR L’HUILE D’OLIVE ET LES
OLIVES DE TABLE

PREAMBULE

Les Parties au présent Accord,

Rappelant que la culture de olivier :

— Est une culture indispensable 4 I'entretien et 4 la conservation des sols, qui permet
de valoriser des terrains ne supportant pas 'implantation d’autres cultures et qui,
méme dans des conditions extensives d’exploitation, lesquelles représentent l'es-
sentiel de la production actuelle, réagit de fagcon favorable 4 toute amélioration
culturale,

— Est une culture fruitiére pérenne qui permet de rentabiliser les investissements
consentis pour ladite culture avec des techniques appropriées,

Soulignant que de cette culture dépendent ’existence et le niveau de vie de mil-
lions de familles qui sont absolument tributaires des mesures prises pour maintenir et
développer la consommation de ces produits, tant dans les pays producteurs eux-
mémes que dans les pays consommateurs non producteurs,

Rappelant que I’huile d’olive et les olives de table constituent des produits de
base essentiels dans les régions ou ladite culture est implantée,

Rappelant que la caractéristique essentielle de la production d’olives réside dans
Iirrégularité des récoltes et de ’'approvisionnement du marché, qui se traduit par des
fluctuations dans la valeur de la production, par I'instabilité des prix et des recettes
d’exportation, ainsi que par des écarts considérables dans les revenus des produc-
teurs, .

Rappelant qu’il en résulte des difficultés spéciales qui peuvent causer des préju-
dices graves aux intéréts des producteurs et des consommateurs et compromettre les
politiques générales d’expansion économique dans les pays des régions ou la culture
de Polivier est implantée,

Soulignant, a cet égard, la trés grande importance de la production oléicole dans
I’économie de nombreux pays et notamment des pays oléicoles en développement,

Rappelant que les mesures 4 prendre, compte tenu des données tres particuliéres
de la culture de 'olivier et du marché de ses produits, dépassent le cadre national et
gu’une action internationale est indispensable,

! Entré en vigueur 2 titre provisoire le 17 janvier 1987, date a laquelle cinqg Gouvernements ou organisations repré-
sen}am au moins 95 p. 100 des quotas de participation 'avaient signé définitivement ou avaient déposé leur instrument de
ratification, d'acceptation ou d’approbation, ou une notification d’application provisoire, conformément au paragraphe 2
de larticle 55 ;

Date de la signature définitive (s)
ou de la notification

Etat d‘application provisoire (n}

AlBTiE L 23 décembre 1986 n
Communauté éCONOMIQUE GUTOPECINE .. ... vv'evr e etee e er et eenenearanenns 12 décembre 1986 s
MO L s 18 décembre 1986 n
TUNESIE L 17 décembre 1986 n
TUIQUIE . .ot s 30 décembre 1986 n
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Considérant I’Accord international de 1956 sur l'huile d’olive’, modifié par le
Protocole du 3 avril 1958, ainsi que I’Accord international de 1963 sur I'huile
d’olive?, reconduit et amendé & plusieurs reprises®, et ’Accord international de 1979
sur l'huile d’olive’,

Considérant que ’Accord de 1979 vient & expiration le 31 décembre 1986,

Estimant qu’il est essentiel de poursuivre, en la développant, ’ceuvre entreprise
dans le cadre des accords précités et qu’il est souhaitable de conclure un nouvel accord,

Sont convenues de ce qui suit :
CHAPITRE PREMIER. OBIJECTIFS GENERAUX

Article premier. OBJECTIFS GENERAUX

Les objectifs de ’Accord international de 1986 sur ’huile d’olive et les olives de
table (ci-aprés dénommé «le présent Accord»), qui tiennent compte des dispositions
des résolutions 93 (IV)¢, 124 (V)’ et 155 (VI)*, adoptées par la Conférence des Nations
Unies sur le commerce et le développement, sont les suivants :

1. En matiére de coopération internationale et de concertation :

a) Favoriser la coopération internationale pour le développement intégré de 1’éco-
nomie oléicole mondiale;

b) Maintenir des conditions de travail équitables dans toutes les activités oléicoles
ou dérivées de l’oléiculture en vue d’élever le niveau de vie des populations;

¢) Favoriser la coordination des politiques de production, d’industrialisation et de
commercialisation de I’huile d’olive, des huiles de grignons d’olive et des olives
de table et Porganisation du marché de ces produits;

d) Etudier et faciliter Papplication des mesures nécessaires en ce qui concerne les
autres produits de 'olivier;

e) Poursuivre, en la développant, 'ceuvre entreprise dans le cadre des accords in-
ternationaux antérieurs sur ’huile d’olive.

2. En matiére de modernisation de Poléiculture et de l'oléotechnie :
a) Encourager la recherche-développement en vue de mettre au point les techniques
susceptibles :
i) De moderniser, a travers la programmation technique et scientifique, la
culture de lolivier et I'industrie des produits oléicoles;

ii) D’améliorer la qualité des productions de cette culture;

iii) De réduire le colit de revient des produits obtenus, notamment de huile
d’olive, en vue d’améliorer la position de cette huile dans I'’ensemble du
marché des huiles végétales fluides alimentaires;

iv) D’améliorer la situation de I'industrie oléicole dans ses rapports avec ’envi-
ronnement, conformément aux recommandations de la Conférence des

! Nations Unies, Recueil des Traités, vol. 336, p. 177
2 Ibid., vol. 302, p. 121.
3 Ibid., vol. 495, p. 3.
4 Ibid., vol. 636, p. 371; vol. 720, P. 247 and vol. 827, p. 289. Voir aussi vol. 1219, p. 290 et 367.
5 Ibid., vol. 1219, p. 135.
¢ Nations Unies, Actes de la Conférence des Nations Unies sur le cc ce et le développ , Quatrieme session,
Nairobi, vol. 1, Rapport et annexes, p. 6.
7 Ibid., Cinquieme session, Manille, vol. 1, Rapport et annexes, p. 9.
8 Ibid., Sixieme session, Belgrade, vol. 1, Rapport et annexes, p. 12.
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Nations Unies sur '’environnement, afin de remédier aux nuisances éven-
tuelles;

b) Favoriser les transferts de technologie et les actions de formation dans le domaine
oléicole.

3. En matiere d’expansion des échanges internationaux des produits oléicoles :

a) Faciliter ’étude et ’application de mesures tendant & ’expansion des échanges
internationaux des produits oléicoles afin d’accroitre les ressources que les pays
producteurs, et plus particulitrement les pays producteurs en développement,
retirent de leurs exportations, et & permettre I'accélération de leur croissance éco-
nomique et leur développement social, tout en tenant compte des intéréts des
consomrmateurs;

b) Adopter toutes mesures opportunes tendant a développer la consommation de
I'huile d’olive et des olives de table;

¢) Prévenir et, le cas échéant, combattre toute pratique de concurrence déloyale
dans le commerce international de ’huile d’olive, des huiles de grignons d’olive et
des olives de table et assurer la livraison d’'une marchandise conforme en tout
aux régles et normes internationales adoptées en la matiére;

d) Améliorer Pacces aux marchés et la sécurité des approvisionnements, ainsi que
les structures des marchés et les systétmes de commercialisation, de distribution
et de transport;

e) Entreprendre toutes actions et mesures susceptibles de mettre en relief les valeurs
biologiques de 'huile d’olive et des olives de table.

4. En matiére de normalisation du commerce international des produits oléicoles :

a) Faciliter ’étude et ’application de mesures tendant 2 la réalisation d’un équilibre
entre la production et la consommation; '

b) Faciliter 'étude et 'application de mesures tendant & ’harmonisation des législa-
tions nationales se rapportant, notamment, & la commercialisation de I'huile
d’olive et des olives de table;

¢) Réduire les inconvénients qui tiennent aux fluctuations des disponibilités sur le
marché, en vue notamment :

i) Déviter les fluctuations excessives des prix, qui doivent se situer 3 des
niveaux rémunérateurs et justes pour les producteurs et équitables pour les
consommateurs;

ii) D’assurer des conditions permettant un développement harmonieux de la
production, de la consommation et des échanges internationaux, compte
tenu de leurs interrelations;

d) Améliorer les procédures d’information et de consultation permettant, entre
autres choses, la réalisation d’une meilleure transparence du marché de ’huile
d’olive, des huiles de grignons d’olive et des olives de table.

CHAPITRE II. DEFINITIONS

Article 2. DEFINITIONS

Aux fins du présent Accord :
1. Le terme «Conseil» désigne le Conseil oléicole international visé au para-
graphe 1 de Dlarticle 3;
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2. Le terme «Membre» désigne une Partie au présent Accord;

3. L’expression «Membre principalement producteur» désigne tout Membre
dont la production d’huile d’olive et celle d’olives de table, reconvertie en équivalent
d’huile d’olive par un coefficient de conversion de 20 %, ont été, durant les cam-
pagnes oléicoles et les campagnes des olives de table 1980/81 a 1983/84 comprises,
supérieures A ses importations durant les années civiles 1981 a 1984 comprises;

4. L’expression « Membre principalement importateur» désigne tout Membre
dont la production d’huile d’olive et celle d’olives de table, reconvertie en équivalent
d’huile d’olive par un coefficient de conversion de 20 %, ont été, durant les cam-
pagnes oléicoles et les campagnes des olives de table 1980/81 a 1983/84 comprises,
inférieures A ses importations durant les années civiles 1981 4 1984 comprises, ou
dont aucune de ces productions n’a été enregistrée durant ces mémes campagnes;

5. L’expression « campagne oléicole» désigne la période allant du 1" novembre
de chaque année au 31 octobre de 'année suivante;

6. L’expression «campagne des olives de table» désigne la période allant du
1¢r septembre de chaque année au 31 aoat de 'année suivante;

7. L’expression « produits oléicoles» désigne notamment les huiles d’olive, les
olives de table et les huiles de grignons d’olive.

PreMmiERE PArRTIE. DISPOSITIONS INSTITUTIONNELLES

CHAPITRE 11I. LE CONSEIL OLEICOLE INTERNATIONAL

Article 3. INSTITUTION, SIEGE ET STRUCTURE
DU CONSEIL OLEICOLE INTERNATIONAL

1. Le Conseil oléicole international, créé pour assurer la mise en ceuvre du pré-
sent Accord et en contrdler application, a la composition, les pouvoirs et les fonc-
tions définis dans le présent Accord.

2. Le Conseil a son siege A Madrid, 4 moins qu’il n’en dec1de autrement.

3. Le Conseil exerce ses fonctions directement et/ou par I'intermédiaire des
comités et sous-comités visés a I’article 7, ainsi que du Secrétariat exécutif formé par
son Directeur exécutif, ses hauts fonctionnaires et son personnel.

Article 4. CoMPOSITION DU CONSEIL

1. Chaque Partie au présent Accord est Membre du Conseil.

2. Il est institué deux catégories de Membres, a savoir :
a) Les Membres principalement producteurs, et
b) Les Membres principalement importateurs.

3. Chaque Membre a un représentant au Conseil et, s’il le désire, un ou plu-
sieurs suppléants. Tout Membre peut en outre adjoindre 4 son représentant ou a ses
suppléants un ou plusieurs conseillers.

Article 5. PARTICIPATION D’ORGANISATIONS INTERGOUVERNEMENTALES

Toute mention, dans le présent Accord, d’un « gouvernement» ou de «gouverne-
ments» est réputée valoir pour la Communauté économique européenne et pour
toute autre organisation intergouvernementale ayant des responsabilités dans la né-
gociation, la conclusion et Papplication d’accords internationaux, en particulier d’ac-
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cords sur des produits de base. En conséquence, toute mention, dans le présent Ac-
cord, de la signature, de la ratification, de I'acceptation ou de ’approbation, ou de la
notification d’application & titre provisoire, ou de I’'adhésion est, dans le cas de ces
organisations intergouvernementales, réputée valoir aussi pour la signature, la ratifi-
cation, l'acceptation ou I'approbation, ou pour la notification d’application & titre
provisoire, ou pour I’'adhésion, par ces organisations intergouvernementales.

Article 6. PRIVILEGES ET IMMUNITES

1. Le Conseil a la personnalité juridique. Il peut en particulier conclure des
contrats, acquérir et céder des biens meubles et immeubles et ester en justice.

2. Sur le territoire de chaque Membre, et pour autant que la législation de ce
Membre le permet, le Conseil jouit de la capacité juridique nécessaire a I’exercice des
fonctions que le présent Accord lui confére.

3. DesTlentrée en vigueur du présent Accord, le gouvernement du pays du siége
conclut avec le Conseil un accord octroyant a celui-ci les conditions de pouvoirs, pri-
vileges et immunités semblables a celles concédées par le pays hdte aux organisations
internationales. Entre-temps, la convention de siége entre le Gouvernement de I’Es-
pagne et le Conseil, signée le 2 juillet 1962, demeure en vigueur.

4. Pour autant que sa législation le permet, le gouvernement de I’Etat ou se
trouve le siege du Conseil exonére d'impbts les émoluments versés par celui-ci 4 son
personnel et les avoirs, revenus et autres biens du Conseil.

5. Le Conseil peut conclure avec un ou plusieurs Membres des accords se rap-
portant aux privileges et immunités qui peuvent &tre nécessaires a la bonne applica-
tion du présent Accord.

6. Silesitge du Conseil est transféré dans un pays qui est Membre de I’Accord,
ce Membre conclut aussitdt que possible avec le Conseil un accord touchant le statut,
les privileges et les immunités du Conseil, de son Directeur exécutif, de ses hauts
fonctionnaires, de son personnel et de ses experts, ainsi que des représentants des
Membres qui se trouvent dans ce pays pour y exercer leurs fonctions.

7. A moins que d’autres dispositions d’ordre fiscal ne soient prises en vertu de
P’accord envisagé au paragraphe 6 du présent article et en attendant la conclusion de
cet accord, le nouveau Membre hote :

a) Exonere de tous impdts les émoluments versés par le Conseil a son personnel.
b) Exonére de tous impbts les avoirs, revenus et autres biens du Conseil.

8. Si le siege du Conseil est transféré dans un pays qui n’est pas Membre de
I’Accord, le Conseil doit, avant le transfert obtenir du gouvernement de ce pays une
assurance écrite attestant :

a) Qu’il conclura aussitdt que possible avec le Conseil un accord comme celui qui
est visé au paragraphe 6 du présent article; et
b) Qu’en attendant la conclusion d’un tel accord il accordera les exonérations pré-
vues au paragraphe 7 du présent article.
. 9. Le Conseil s’efforce de conclure, avant le transfert du siege, I'accord visé au
paragraphe 6 du présent article avec le gouvernement du pays dans lequel le siege du
Conseil doit étre transféré.
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Article 7. POUVOIRS ET FONCTIONS DU CONSEIL

1. Le Conseil exerce tous les pouvoirs et doit s’acquitter, ou veiller 4 I'accom-
plissement, de toutes les fonctions qui sont nécessaires a I’exécution des dispositions
du présent Accord.

2. Le Conseil est chargé de promouvoir toute action tendant a un développe-
ment harmonieux de I'économie oléicole mondiale par tous moyens et encourage-
ments en son pouvoir dans les domaines de la production, de la consommation et des
échanges internationaux, compte tenu de leurs interrelations.

3. Le Conseil est autorisé a entreprendre ou a faire entreprendre des études ou
d’autres travaux, notamment la recherche de renseignements détaillés se rapportant a
une aide spéciale, sous différentes formes, aux activités oléicoles, afin de pouvoir for-
muler toutes recommandations et suggestions qu’il estime appropriées pour atteindre
les objectifs généraux énumérés a I'article premier. Toutes ces études et tous ces tra-
vaux doivent notamment se rapporter au plus grand nombre possible de pays ou
groupes de pays et tenir compte des conditions générales, sociales et économiques des
pays intéressés.

4. Le Conseil établit les procédures selon lesquelles les Membres I'informent
des conclusions auxquelles ’examen des recommandations et des suggestions décou-
lant de ’exécution du présent Accord les a conduits.

S. Le Conseil établit un réglement intérieur conforme aux dispositions du pré-
sent Accord. Il tient & jour la documentation qui lui est nécessaire pour remplir les
fonctions qui lui sont dévolues par le présent Accord, ainsi que toute autre documen-
tation qu'il juge souhaitable. En cas de conflit entre le réglement intérieur ainsi
adopté et les dispositions du présent Accord, celui-ci prévaut.

6. Le Conseil établit, prépare et publie tous rapports, études et autres docu-
ments qu’il peut juger utiles et nécessaires.

7. Le Conseil publie, au moins une fois par an, un rapport sur ses activités et
sur le fonctionnement du présent Accord.

8. Le Conseil peut nommer les comités et sous-comités qu’il juge utiles en vue
de lassister dans I’exercice des fonctions que le présent Accord lui confere.

9. Les dispositions financi¢res concernant I’exercice des pouvoirs du Conseil
sont énoncées dans la deuxieme partie du présent Accord. Le Conseil n’est pas
habilité 4 emprunter des fonds. -

Article 8. PRESIDENT ET VICE-PRESIDENT DU CONSEIL

1. Le Conseil élit, parmi les délégations des Membres, un Président qui
demeure en fonction pendant une campagne oléicole. Dans le cas ol le Président est
un représentant, son droit a la participation aux décisions du Conseil est exercé par
un autre membre de sa délégation. Le Président n’est pas rétribué,

2. Le Conseil élit également, parmi les délégations des Membres, un Vice-
Président. Si le Vice-Président est un représentant, il exerce son droit a la participa-
tion aux décisions du Conseil sauf lorsqu’il assume les fonctions de Président, auquel
cas il délégue ce droit 4 un autre membre de sa délégation. Le Vice-Président demeure
en fonction pendant une campagne oléicole et n’est pas rétribué.

3. En cas d’absence temporaire simultanée du Président et du Vice-Président,
ou en cas d’absence permanente de ’'un ou de I’autre ou des deux, le Conseil peut
élire, parmi les délégations des Membres, de nouveaux titulaires de ces fonctions,
temporaires ou permanents selon le cas.
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Article 9. SEessioNs bu CONSEIL

1. Le Conseil se réunit au lieu de son siége, a moins qu’il n’en décide autre-
ment. Si, sur l'invitation d’'un Membre, le Conseil décide de se réunir ailleurs qu’au
sitge, ce Membre prend & sa charge les frais supplémentaires qui en résultent pour le
budget du Conseil.

2. Le Conseil se réunit au moins deux fois par an, au printemps et 4 ’automne.

3. Le Conseil peut étre convoqué a tout moment a la discrétion de son Prési-
dent. Celui-ci convoque également le Conseil si la demande en est faite par un ou plu-
sieurs de ses Membres.

4. Les convocations aux sessions visées au paragraphe 2 du présent article doi-
vent étre adressées au moins 45 jours avant la date de la premiére séance de chacune
d’elles. Les convocations aux sessions visées au paragraphe 3 du présent article doi-
vent &tre adressées au moins 15 jours avant la date de la premiére séance de chacune
d’elles.

Article 10. QUOTAS DE PARTICIPATION

1. Le quota de participation de chaque Membre est déterminé en prenant
comme base le résultat de la formule suivante :
q= pI+ i]+ p2+ i2+ 5

Dans cette formule :

— q représente la donnée sur laquelle le Conseil se base pour déterminer le quota
de participation;

— p; représente, en milliers de tonnes métriques, la moyenne annuelle de produc-
tion d’huile d’olive durant les campagnes 1980/81 & 1983/84, la fraction de
millier de tonnes métriques en sus du nombre entier n’étant pas comptée;

— ij représente, en milliers de tonnes métriques, la moyenne annuelle des impor-
tations nettes d’huile d’olive durant les années civiles 1981 & 1984, la fraction
de millier de tonnes métriques en sus du nombre entier n’étant pas comptée;

~ p, représente, en milliers de tonnes métriques, la moyenne annuelle de produc-
tion d’olives de table, reconvertie en équivalent d’huile d’olive par un coeffi-
cient de conversion de 20 %, durant les campagnes 1980/81 a 1983/84, la
fraction de millier de tonnes métriques en sus du nombre entier n’étant pas
comptée;

— iy représente, en milliers de tonnes métriques, la moyenne annuelle des impor-
tations nettes d’olives de table, reconverties en équivalent d’huile d’olive par
un coefficient de conversion de 20 %, durant les années civiles 1981 4 1984, la
fraction de millier de tonnes métriques en sus du nombre entier n’étant pas
comptée;

— 5 représente la donnée de base attribuée & chaque Membre dans chacun des
groupes de Membres.

2. Les quotas de participation déterminés sur la base du paragraphe 1 du pré-
sent article font 'objet de 'annexe A au présent Accord. Le Conseil pourra, le cas
échéant, réviser les quotas précités en fonction de la participation 4 ’Accord.

Article 11. DEcIsIONS DU CONSEIL

1. Sauf disposition contraire du présent Accord, les décisions du Conseil sont
prises par consensus des Membres.
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2. Tout Membre n’ayant pas participé a la session au cours de laquelle une dé-
cision a été prise sera invité & communiquer sa position vis-a-vis de cette décision
dans les 30 jours qui suivent la fin de la session. L’absence de réponse dans le délai
précité sera interprétée comme un alignement de la position du Membre en question
sur la décision adoptée.

3. Tout Membre peut autoriser le représentant d’'un autre Membre a représenter
ses intéréts et a exercer son droit a la participation aux décisions du Conseil 4 une ou
plusieurs sessions du Conseil. Une attestation de cette autorisation doit étre commu-
niquée au Conseil et &tre jugée satisfaisante par celui-ci.

4. Le représentant d'un Membre ne peut représenter les intéréts et exercer le
droit 4 la participation aux décisions du Conseil que d’'un seul autre Membre.

5. Le Conseil peut prendre des décisions, sans tenir de session, par un échange
de correspondance entre le Président et les Membres, sous réserve qu’aucun Membre
ne fasse objection a cette procédure. Toute décision ainsi prise est communiquée par
le Secrétariat exécutif le plus rapidement possible & tous les Membres et elle est consi-
gnée au proces-verbal de la session suivante du Conseil.

Article 12. COOPERATION AVEC D’AUTRES ORGANISATIONS

1. Le Conseil prend toutes dispositions appropriées aux fins de consultation ou
de coopération avec 'Organisation des Nations Unies et ses organes, en particulier la
Conférence des Nations Unies sur le commerce et le développement (CNUCED) et le
Programme des Nations Unies pour le développement (PNUD), et avec l’Orgamsa-
tion des Nations Unies pour I'alimentation et Pagriculture (FAO) et les autres institu-
tions spécialisées de ’Organisation des Nations Unies et orgamsatlons mtergouveme—
mentales, gouvernementales et non gouvernementales qui seraient appropriées.

2. Le Conseil, eu égard au role particulier dévolu & la CNUCED dans le com-
merce international des produits de base, la tient, selon qu’il convient, au courant de
ses activités et de ses programmes de travail.

Article 13. RELATIONS AVEC LE FONDS COMMUN POUR LES PRODUITS DE BASE
Lorsque le Fonds commun entrera en activité, le Conseil tirera plemement part1

des facilités du deuxieme compte dudit Fonds commun, conformément aux principes
énoncés dans ’Accord portant création du Fonds commun pour les produits de base.

Article 14. ADMISSION D’OBSERVATEURS
1. Tout Membre ou Membre observateur de 'Organisation des Nations Unies
ou de l'une de ses institutions spécialisées, non Partie au présent Accord, ou toute or-
ganisation visée au paragraphe 1 de l’article 12, peut assister, en qualité d’observa-
teur, a 'une quelconque des sessions du COI‘lSCll apres accord de celui-ci.
2. Le Conseil peut, sur demande de ’'un de ses Membres, décider de tenir 'une
quelconque de ses réunions sans observateurs.

Article 15. QUORUM AUX SESSIONS DU CONSEIL
1. Lequorum exigé pour toute session du Conseil est constitué par la présence
des représentants de la majorité des Membres détenant au moins 90 % du total des
quotas de participation attribués aux Membres.
2. Si ce quorum n’est pas atteint, la session est retardée de 24 heures, et le
quorum exigé est constitué par la présence des représentants des Membres détenant
au moins 85 % du total des quotas de participation attribués aux Membres.
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CHAPITRE 1IV. SECRETARIAT EXECUTIF

Article 16. SECRETARIAT EXECUTIF

1. Le Conseil est pourvu d’un Secrétariat exécutif composé d’un Directeur exé-
cutif, des hauts fonctionnaires tels q’ils sont définis dans le réglement intérieur arrété
par le Conseil, et du personnel nécessaire a la réalisation des taches découlant du pré-
sent Accord.

2. Le Conseil nomme le Directeur exécutif et fixe les conditions de son engage-
ment en tenant compte de celles des fonctionnaires homologues d’organisations in-
tergov've mementales semblables.

3. LeDirecteur exécutif est le plus haut fonctionnaire du Conseil, il est responsa-
ble de ’exécution des tdches qui lui incombent dans Papplication du présent Accord.

4. Le Conseil, aprés avoir consulté le Directeur exécutif, nomme également les
hauts fonctionnaires du Conseil. Il détermine leurs conditions d’engagement en tenant
compte de celles des fonctionnaires homologues d’organisations intergouvernemen-
tales semblables.

5. Le Directeur exécutif nomme le personnel conformément au réglement inté-
rieur arrété par le Conseil. En établissant ce réglement, le Conseil tient compte de
ceux qui sont applicables au personnel d’organisations intergouvernementales sem-
blables.

6. Le Directeur exécutif, les hauts fonctionnaires et les autres membres du per-
sonnel ne doivent exercer aucune activité lucrative dans ’'une quelconque des diverses
branches du secteur oléicole.

7. Dans Paccomplissement de leurs devoirs aux termes du présent Accord, le
Directeur exécutif, les hauts fonctionnaires et le personnel ne sollicitent ni n’accep-
tent d’instructions d’aucun Membre ni d’aucune autorité extérieure au Conseil. Ils
s’abstiennent de tout acte incompatible avec leur situation de fonctionnaires interna-
tionaux responsables seulement envers le Conseil. Chaque Membre doit respecter le
caractére exclusivement international des fonctions du Directeur exécutif, des hauts
fonctionnaires et du personnel et ne pas chercher a les influencer dans 'exécution de
leurs tac res.

DEUXIEME PArRTIE. DISPOSITIONS FINANCIERES

CHAPITRE V. BUDGET ADMINISTRATIF

Article 17. CONSTITUTION ET ADMINISTRATION

1. Les dépenses requises pour Padministration du présent Accord et pour la
réalisation des programmes de coopération technique oléicole prévus dans cet Ac-
cord sont imputées sur le budget administratif. La dotation pour la réalisation des
programmes de coopération technique oléicole, devant &tre inscrite dans un chapitre
individualisé du budget administratif, est fixée annuellement a 300 000 dollars des
Etats-Unis.

2. Le montant précité peut étre augmenté par le Conseil A condition que la
contribution d’aucun Membre ne soit augmentée sans son consentement.

3. La cotisation de chaque Membre au budget administratif, pour chaque
année civile, est proportionnelle au quota dont il dispose lorsque le budget pour cette
année civile est adopté.
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4. Les dépenses des délégations au Conseil sont 4 la charge des Membres inté-
ressés.

5. Au cours de sa premiére session, le Conseil adopte un budget administratif
pour la premiére année civile et détermine le montant de la cotisation a verser par
chaque Membre. Par la suite, chaque année, au cours de la session d’automne, le
Conseil adopte son budget administratif pour ’année civile suivante et détermine le
montant de la cotisation & verser par chaque Membre pour ladite année civile.

6. La cotisation initiale de tout Membre qui devient Partie au présent Accord
apres son entrée en vigueur est fixée par le Conseil en fonction du quota attribué a ce
Membre et de la fraction de I'année restant a courir. Cependant, les cotisations fixées
pour les autres Membres pour I'année civile en cours ne sont pas modifiées.

7. Les cotisations prévues au présent article sont exigibles le premier jour de
I’année civile pour laquelle elles ont été fixées. Elles sont déterminées en dollars des
Etats-Unis et payables en cette monnaie ou en leur équivalent dans une autre mon-
naie librement convertible.

8. Si un Membre ne verse pas intégralement sa cotisation au budget adminis-
tratif dans un délai de six mois 4 compter du début de 'année civile, le Directeur I'in-
vite a en effectuer le paiement le plus tdt possible. Si le Membre dont il s’agit ne régle
pas sa cotisation dans les trois mois qui suivent le délai précité, ’exercice de son droit
a la participation aux décisions du Conseil, ainsi que ’acceés aux fonctions électives
au sein du Conseil et de ses comités et sous-comités, sont suspendus jusqu’au verse-
ment intégral de la cotisation. Toutefois, 3 moins d’une décision du Conseil, il n’est
privé d’aucun de ses autres droits, ni relevé d’aucune de ses obligations résultant du
présent Accord. Aucune décision du Conseil ne peut le décharger de ses obligations
financiéres découlant du présent Accord.

9. Tout Membre qui cesse d’&tre Partie au présent Accord i cause de son re-
trait, de son exclusion ou de toute autre raison pendant la durée du présent Accord
est tenu de s’acquitter des versements qu’il devait effectuer au Conseil et de respecter
tous les engagements qu’il aurait contractés antérieurement a la date a laquelle il cesse
d’étre Partie au présent Accord. Ce Membre ne peut prétendre a aucune part de la
liquidation des actifs du Conseil a ’expiration du présent Accord.

10. Dans le courant de la premiére session de chaque année civile, les comptes
financiers du Conseil, concernant I’année civile précédente, certifiés par un commis-
saire aux comptes indépendant, sont présentés au Conseil pour approbation et publi-
cation.

11. En cas de dissolution, et avant celle-ci, le Conseil prend les mesures stipu-
lées a larticle 60.

CHAPITRE VI. FINANCEMENT DES PROGRAMMES DE COOPERATION
TECHNIQUE OLEICOLE

Article 18. SOURCES DE FINANCEMENT ET ADMINISTRATION
1. Les programmes d’activités envisagés dans la quatrieme partie du présent
Accord sont réalisés avec les sources de financement indiquées au paragraphe 2 du
présent article.
2. Les sources de financement sont les suivantes :
a) Ladotation du budget administratif fixés pour la réalisation des programmes de
coopération technique oléicole;
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b) Les institutions intergouvernementales, gouvernementales et non gouvernemen-
tales;
¢) Les contributions volontaires et les dons.

3. Le Conseil peut recevoir des contributions volontaires et des dons, en mon-
naies librement convertibles ou en monnaies nationales, pour soutenir des actions &
réaliser dans le pays donateur.

4. Le Conseil peut aussi recevoir des contributions supplémentaires sous
d’autres formes, y compris sous forme de services, de matériel et/ou de personnel
scientifique et technique pouvant répondre aux besoins des programmes approuvés.

5. De méme, le Conseil s’attache, dans le cadre du développement de la coopé-
ration internationale, & s’assurer des concours financiers et/ou techniques indispen-
sables susceptibles d’dtre obtenus des organismes internationaux, régionaux ou
nationaux qualifiés, financiers ou autres.

6. Les sommes visées au paragraphe 1 du présent article non utilisées au cours
d’une année civile pourront étre reportées sur les années civiles suivantes et ne pour-
ront, en aucun cas, donner lieu & un virement au profit d’autres chapitres du budget
administratif.

7. Le Conseil, lors de sa session d’automne, arréte le programme de coopéra-
tion technique oléicole a réaliser et/ou a poursuivre durant ’année civile suivante,

. 8. Les décisions relatives a la gestion des sommes provenant des sources de
financement visées au paragraphe 2 du présent article sont prises conformément aux
dispositions énoncées a l’article 11.

9. A lexpiration du présent Accord, & moins qu’il ne soit prorogé, reconduit
ou renouvelé, les sommes non utilisées seront reversées aux Membres au prorata du
total de leurs contributions pendant la durée du présent Accord.

CHAPITRE VlI. FONDS DE PROPAGANDE

Article 19. CoNsTITUTION DU FONDs

1. Les Membres principalement producteurs s’engagent 4 mettre 4 la disposi-
tion du Conseil, pour chaque année civile, en vue de la propagande commune définie
au chapitre XIV du présent Accord, une somme de 600 000 dollars des Etats-Unis.

2. Le montant précité peut &tre augmenté par le Conseil & condition, d’'une
part, que la contribution d’aucun Membre ne soit augmentée sans son consentement
et, d’autre part, que toute modification des quotas dont il est question a I’article 20,
pouvant intervenir a cette occasion, exige une décision unanime des Membres princi-
palement producteurs.

3. Lasomme precntee est payable en dollars des Etats- Ums ou en leur équiva-
lent dans une autre monnaie librement convertible.

Article 20. CoNTRIBUTIONS AU FONDSs

I. Sous réserve des dispositions du paragraphe 2 du présent article, les Mem-
bres principalement producteurs contribuent au Fonds de propagande en appliquant
les quotas fixés pour chacun d’eux figurant en annexe B au présent Accord, ces quotas
étant déterminés par référence & 'importance de ces Membres dans ’économie oléi-
cole mondiale.

2. Le Conseil pourra, le cas échéant, réviser les quotas précités en fonction de
‘la participation des Membres principalement producteurs au Fonds de propagande.
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3. Les contributions au Fonds de propagande sont dues pour I’'année civile en-
tiere. La contribution annuelle de chaque Membre principalcment producteur est exi-
gible, la premitre fois, dés qu’il devient Membre & titre provisoire ou définitif et, en-
suite, le premier janvier de chaque année.

4. Pour le recouvrement des contributions au Fonds de propagande et en cas
de retard dans le versement de ces contributions, les dispositions du paragraphe 8 de
Particle 17 sont applicables.

5. Dans le courant de la premiére session de chaque année civile, les comptes
du Fonds de propagande du Conseil concernant 'année civile précédente, certifiés
par un commissaire aux comptes indépendant, sont présentés au Conseil pour appro-
bation et publication.

6. Les sommes du Fonds de propagande non utilisées au cours d’une année
civile pourront &tre reportées sur les années civiles suivantes et nc pourront, en aucun
cas, donner lieu & un virement au profit du budget administratif.

Article 21. CONTRIBUTIONS VOLONTAIRES ET DONS

1. Par entente spéciale avec le Conseil, les Membres principalement impor-
tateurs peuvent verser des contributions au Fonds de propagande. Ces contributions
s’ajoutent au montant du Fonds de propagande tel qu’il est déterminé en vertu de l'ar-
ticle 19.

2. Le Conseil est habilité a recevoir des dons des gouvernements ou d’autres
origines pour la propagande commune. Ces ressources occasionnelles s’ajoutent au
montant du Fonds de propagande tel qu’il est déterminé en vertu de l’article 19.

Article 22. DECISIONS RELATIVES A LA PROPAGANDE

1. Les décisions relatives a la propagande sont prises par consensus des Mem-
bres présents contribuant au Fonds de propagande conformément au paragraphe 1
de l'article 20. Ces Membres, statuant a 'unanimité, peuvent décider d’affecter une
partie du Fonds de propagande a la réalisation des objectifs visés a l'article 38.

2. Les décisions prises conformément au paragraphe 1 du présent article sont
aussitdt communiquées, pour information, aux Membres absents.

Article 23. 11QUIDATION DU FONDS
A lexpiration du présent Accord, a moins qu’il ne soit prorogé, reconduit ou
renouvelé, les fonds éventuellement inutilisés pour la propagande seront reversés aux
Membres au prorata du total de leurs contributions a la propagande pendant la durée
du présent Accord.

CHAPITRE VIII. CONTROLE FINANCIER

Article 24. COMITES FINANCIERS

Le Conseil crée :

a) Un Comité financier du budget administratif, composé d’un représentant de
chaque Membre, qui assure le contrdle financier notamment de la mise en appli-
cation des chapitres V et VI du présent Accord; et

b) Un Comité financier du Fonds de propagande, composé d’un représentant de
chaque Membre participant audit Fonds, qui assure le contrdle financier de la
mise en application du chapitre VII du présent Accord.
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TrOISIEME ParTiIE. DISPOSITIONS ECONOMIQUES
ET DE NORMALISATION

CHAPITRE IX. DENOMINATIONS ET DEFINITIONS DES HUILES D’OLIVE ET DES HUILES
DE GRIGNONS D’OLIVE. INDICATIONS DE PROVENANCE ET APPELLATIONS D’ORIGINE

Article 25. UTILISATION DE LA DENOMINATION « HUILE D’OLIVE»

I. La dénomination «huile d’olive» est réservée a I’huile provenant unique-
ment de I'olive, A ’exclusion des huiles obtenues par solvant ou par procédés de rées-
térification, et de tout mélange avec des huiles d’autre nature.

2. Ladénomination «huile d’olive» employée seule ne peut en aucun cas s’ap-
pliquer aux huiles de grignons d’olive.

3. Les Membres s’engagent & supprimer, tant pour le commerce intérieur que
pour le commerce international, tout emploi de la dénomination «huile d’olive», seule
ou combinée avec d’autres mots, qui ne soit pas en conformité du présent article.

Article 26. DENOMINATIONS ET DEFINITIONS DES HUILES D’OLIVE
ET DES HUILES DE GRIGNONS D’OLIVE

I. Les dénominations des huiles d’olive et des huiles de grignons d’olive des
différentes qualités sont données ci-aprés, avec la définition correspondante pour
chaque dénomination :

A. Huile d’olive vierge : huile obtenue a partir du fruit de I'olivier uniquement
par des procédés mécaniques ou d’autres procédés physiques dans des conditions,
thermiques notamment, qui n’entrainent pas d’altération de I’huile, et n’ayant subi
aucun traitement autre que Ie lavage, Ia décantation, la centrifugation et la filtration,
a ’exclusion des huiles obtenues par solvant ou par procédés de réestérification, et de
tout mélange avec des huiles d’autre nature. Elle fait 'objet du classement et des dé-
nominations ci-apres :

a) Huile d’olive vierge propre 4 Ia consommation en I'état’ :
i) Huile d’olive vierge extra : huile d’olive vierge de gofit parfaitement ir-
réprochable, dont I'acidité exprimée en acide oléique est au maximum de
I gramme pour 100 grammes;

ii) Huile d’olive vierge fine : huile d’olive vierge remplissant les conditions de
I'huile d’olive vierge extra, sauf en ce qui concerne I'acidité exprimée en
acide oléique, qui doit &tre au maximum de 1,5 gramme pour 100 grammes;

iii) Huile d’olive vierge semi-fine (ou encore Huile d’olive vierge courante) :
huile d’olive vierge de bon goiit, dont I'acidité exprimée en acide oléique
doit &tre au maximum de 3 grammes pour 100 grammes, avec une marge de
tolérance de 10 % de 'acidité exprimée.

b) Huile d’olive vierge non propre a la consommation en I'état :

— Huile d’olive vierge lampante : huile d’olive vierge de gofit défectueux ou dont
Pacidité exprimée en acide oléique est supérieure a 3,3 grammes pour 100 grammes.

1 11 est loisible dutiliser le qualificatif « naturelle» pour toutes les huiles d’olive vierges propres a la consommation en
état.
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B. Huile d’olive raffinée : huile d’olive obtenue par le raffinage d’huiles d’olive
vierges.

C. Huile d’olive : huile constituée par un coupage d’huile d’olive raffinée et
d’huile d’olive vierge. Les termes «huile d’olive pure» peuvent également &tre
employés.

D. Huile de grignons d’olive brute : huile obtenue par traitement au solvant
des grignons d’olive, & Pexclusion des huiles obtenues par des procédés de réestérifica-
tion et de tout mélange avec des huiles d’autre nature, et destinée au raffinage
ultérieur pour la consommation humaine ou 4 des usages techniques. Elle fait 'objct
du classement et des dénominations ci-apres :

a) Huile de grignons d’olive raffinée : huile destinée i des usages alimentaires, obte-
nue par le raffinage d’huile de grignons d’olive brute.

b) Huile de grignons d’olive : coupage d’huile de grignons raffinée et d’huile d’olive
vierge. Ce coupage ne peut, en aucun cas, étre dénommé «huile d’olive».

¢) Huile de grignons d’olive a usages techniques : toutes autres huiles de grignons
d’olive brutes.

2. Chacune des dénominations précitées des huiles d’olive et des huiles de
grignons d’olive des différentes qualités doivent répondre aux criteres de qualité fixés
conformément aux recommandations intervenant en vertu du paragraphe 3 de I'ar-
ticle 36 en matiére de normes relatives aux caractéristiques physiques, chimiques et
organoleptiques de I'huile d’olive et de 'huile de grignons d’olive.

3. Le Conseil, statuant a "'unanimité, peut décider d’apporter toute modifica-
tion aux dénominations et définitions prévues au présent article qu’il estime néces-
saire ou opportune.

Article 27. APPLICATION

1. Les dénominations fixées au paragraphe | de I’article 26 sont obligatoires
dans le commerce international et doivent étre employées pour chaque qualité d’huile
d’olive et d’huile de grignons d’olive et figurer en caractéres trés lisibles sur tous les
emballages.

2. Le Conseil détermine en matiére de criteres de qualité, ainsi qu’il est indiqué
au paragraphe 3 de l’article 36, des normes unifiées applicables aux échanges dans le
commerce international.

Article 28. INDICATIONS DE PROVENANCE ET APPELLATIONS D’ORIGINE

1. Les indications de provenance, lorsqu’elles sont données, ne peuvent s’ap-
pliquer qu’a des huiles d’olive vierges produites et originaires exclusivement du pays,
de la région ou de la localité mentionnés.

2. Lesappellations d’origine, lorsqu’elles sont données, ne peuvent s’appliquer
qu’aux seules huiles d’olive vierges extra produites et originaires exclusivement du
pays, de la région ou de la localité mentionnés.

3. Lecs indications de provenance et les appellations d’origine ne peuvent &tre
utilisées que conformément aux conditions prévues par le droit du pays d’origine.

Article 29. ENGAGEMENTS

1. Les Membres s’engagent a4 prendre, dans le plus bref délai, toutes les
mesures qui, dans la forme requise par leur législation respective, assurent 'applica-
tion des principes et dispositions énoncés aux articles 25, 26 et 28.
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2. Ils sefforceront, en outre, d’étendre les dispositions des articles 26 et 28 a
leur commerce intérieur.

3. IlIs s’engagent notamment a prohiber. et a réprimer I'emploi sur leur terri-
toire, pour le commerce international, d’indications de provenance, d’appellations
d’origine et de dénominations des huiles d’olive et des huiles de grignons d’olive
contraires a ces principes. Cet engagement vise toutes mentions apposées sur les em-
ballages, les factures, les lettres de voiture et les papiers de commerce, ou employées
dans la publicité, les marques de fabrique, les noms enregistrés et les illustrations se
rapportant & la commercialisation internationale des huiles d’olive et des huiles de
grignons d’olive, pour autant que ces mentions pourraient constituer de fausses indi-
cations ou préter a confusion sur P’origine, la provenance ou la qualité des huiles
d’olive et des huiles de grignons d’olive.

Article 30. CONTESTATIONS ET CONCILIATION

1. Les contestations au sujet des indications de provenance et des appellations
d’origine suscitées par l'interprétation des clauses du présent chapitre ou par les diffi-
cultés d’application qui n’auraient pas été résolues par voie de négociations directes
sont examinées par le Conseil.

2. Le Conseil procéde 4 un essai de conciliation, aprés avis de la commission
consultative prévue au paragraphe 1 de Particle 50 et aprés consultation de ’Organi-
sation mondiale de la propriété intellectuelle, de la Fédération oléicole internatio-
nale, d’une organisation professionnelle qualifiée d'un Membre principalement impor-
tateur et, si besoin est, de la Chambre de commerce internationale et des institutions
internationales spécialisées en matiére de chimie analytique; en cas d’insucces, et
apres constat par le Conseil que tous les moyens ont été mis en ceuvre pour arriver a
un accord, les Membres intéressés ont le droit de recourir, en derniére instance, a la
Cour internationale de Justice.

CHAPITRE X. DENOMINATIONS ET DEFINITIONS DES OLIVES DE TABLE

Article 31. DENOMINATIONS ET DEFINITIONS DES OLIVES DE TABLE

I. Par «olives de table» on entend le fruit de variétés déterminées de Polivier
cultivé, sain, cueilli au stade de maturité approprié et de qualité telle que, dans ces
différentes catégories et faisant Pobjet des préparations commerciales et des formes
de présentation établies dans les normes qualitatives recommandées, il donne un pro-
duit consommable et de bonne conservation.

2. Les olives de table sont classées dans 'un des types ci-apres :

i) Olives vertes : Obtenues a partir de fruits récoltés au cours du cycle de matu-
ration, avant la véraison, au moment ou ils ont atteint leur taille normale. La
couleur du fruit peut varier du vert au jaune paille.

i1) Olives tournantes : Obtenues i partir de fruits de teinte rose, rose vineux ou
brune, récoltés avant compléte maturité.

iii) Olives noires : Obtenues a partir de fruits récoltés au moment ou ils ont atteint
leur compléte maturité, ou peu avant, leur coloration pouvant varier, selon la
zone de production et I’époque de la cueillette, du noir rougedtre au chitain
foncé, en passant par le noir violacé, le violet foncé et le noir olivétre.

3. Chacun des types précités d’olives de table doit répondre aux critéres de
qualité fixés conformément aux recommandations intervenant en vertu du para-
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graphe 1 de l'article 38 en mati¢re de normes relatives aux facteurs essentiels de com-
position et de qualité des olives de table.

4. Les dénominations et définitions des préparations commerciales des divers
types d’olives de table sont fixées conformément aux recommandations intervenant
en vertu du paragraphe 1 de 'article 38.

Article 32. APPLICATION

1. Les dénominations fixées suivant les termes du paragraphe 4 de I'article 31
sont obligatoires dans le commerce international; elles doivent étre employées pour
chaque préparation commerciale des différents types d’olives de table et figurer en
caracteres tres lisibles sur tous les emballages.

2. Le Conseil détermine en matiére de facteurs essentiels de composition et de
qualité, ainsi qu’il est indiqué au paragraphe 1 de I’article 38, des normes unifiées ap-
plicables aux échanges dans le commerce international.

Article 33. ENGAGEMENTS

1. Les Membres s’engagent a prendre, dans le plus bref délai, toutes les
mesures qui, dans la forme requise par leur législation respective, assurent 'applica-
tion des principes et dispositions énoncés a I'article 31 et s’efforceront de les étendre 4
leur commerce intérieur.

2. lIs s’engagent notamment & prohiber et & réprimer 'emploi sur leur terri-
toire, pour le commerce international, de dénominations d’olives de table contraires
A ces principes. Cet engagement vise toutes mentions apposées sur les emballages, les
factures, les lettres de voiture et les papiers de commerce, ou employées dans la publi-
cité, les marques de fabrique, les noms enregistrés et les illustrations se rapportant a
la commercialisation internationale des olives de table, pour autant que ces mentions
pourraient constituer de fausses indications ou préter & confusion sur la qualité des
olives de table.

Article 34. CONTESTATIONS ET CONCILIATION

1. Les contestations suscitées par linterprétation des clauses du présent
chapitre ou par Ics difficultés d’application qui n’auraient pas été résolues par voie de
négociations directes sont examinées par le Conseil.

2. Le Conseil procéde a un essai de conciliation, aprés avis de la commission
consultative prévue au paragraphe 1 de I’article 50 et aprés consultation de 'Organi-
sation mondiale de la propriété intellectuelle, de la Fédération oléicole internatio-
nale, d’'une organisation professionnelle qualifiée d'un Membre principalement impor-
tateur et, si besoin est, de la Chambre de commerce internationale et des institutions
internationales spécialisées; en cas d’insucces, et aprés constat par le Conseil que tous
les moyens ont été mis en ceuvre pour arriver 4 un accord, les Membres intéressés ont
le droit de recourir, en derniére instance, 4 la Cour internationale de Justice.

CHAPITRE XI. NORMALISATION DES MARCHES DES PRODUITS OLEICOLES

Article 35. EXAMEN DE LA SITUATION ET DE L’EVOLUTION DU MARCHE
DE L’HUILE D’OLIVE ET DE L’HUILE DE GRIGNONS D’OLIVE
1. Dans le cadre des objectifs généraux définis A 'article premier, en vue de
contribuer a la normalisation du marché de I’huile d’olive et de 'huile de grignons
d’olive et de remédier a tout déséquilibre entre Poffre et la demande internationales
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provenant de P'irrégularité des récoltes ou d’autres causes, le Conseil procede, i 1a ses-
sion d’automne, 4 un examen détaillé des bilans oléicoles et 4 une estimation globale
des ressources et des besoins en huile d’olive et en huile de grignons d’olive, & partir
des informations fournies par chaque Membre conformément a Particle 48, de celles
qui peuvent lui étre communiquées par les gouvernements d’Etats non membres du
présent Accord intéressés au commerce international de I’huile d’olive et de 'huile de
grignons d’olive et de toute autre documentation statistique pertinente dont il pour-
rait disposer.

2. Chaque année, a la session du printemps, le Conseil, en tenant compte de
toutes les informations dont il dispose i cette date, proceéde & un nouvel examen de la
situation du marché et 4 une nouvelle estimation globale des ressources et des besoins
en ces huiles, et il peut proposer aux Membres les mesures qu’il juge opportunes.

3. 1l est constitué un comité économique qui se réunit régulitrement pour
échanger des points de vue sur la situation mondiale du marché de l'huile d’olive et de
’huile de grignons d’olive afin de chercher des solutions aux difficultés qui pourraient
perturber le commerce international de ces huiles.

Article 36. NORMALISATION DU MARCHE DE L’HUILE D’OLIVE
ET DE L’HUILE DE GRIGNONS D’OLIVE

1. Le Conseil est chargé de mener des études en vue de présenter aux Membres
des recommandations destinées & assurer I’équilibre entre la production et la consom-
mation et, plus généralement, la normalisation a long terme du marché oléicole par
P'application de mesures appropriées, parmi lesquelles celles qui tendent & favoriser
I’écoulement de I'huile d’olive A des prix compétitifs au stade de la consommation,
afin de rapprocher les prix de I'huile d’olive de ceux des autres huiles végétales alimen-
taires, notamment par 'octroi d’aides.

2. En vue d’une telle normalisation, le Conseil est également chargé de mener
des études en vue de recommander aux Membres les solutions opportunes aux pro-
bleémes qui peuvent se poser au regard de I’évolution du marché international de
’huile d’olive et de I’huile de grignons d’olive selon des modalités appropriées, compte
tenu des déséquilibres du marché provenant des fluctuations de la production ou
d’autres causes.

3. Le Conseil examine les moyens d’assurer le développement des échanges in-
ternationaux et une augmentation de la consommation d’huile d’olive. Il est notam-
ment chargé de faire aux Membres toutes recommandations appropriées concernant :
a) L’adoption et I'application d’'un contrat-type international pour les transactions

sur les huiles d’olive et les huiles de grignons d’olive;

b) La constitution et le fonctionnement d’un bureau de conciliation et d’arbitrage
international pour les litiges éventuels en matiére de transactions sur les huiles
d’olive et les huiles de grignons d’olive;

¢) Lunification des normes relatives aux caractéristiques physiques, chimiques et
organoleptiques des huiles d’olive et des huiles de grignons d’olive;

d) Lunification des méthodes d’analyse.

4. Le Conseil prend toutes mesures qu’il juge utiles pour la répression dge la
concurrence déloyale sur le plan international, y compris de la part d’Etats qui ne
sont pas Parties au présent Accord ou de ressortissants de ces Etats.
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Article 37. EXAMEN DE LA SITUATION ET DE L’EVOLUTION
DU MARCHE DES OLIVES DE TABLE

1. Dans le cadre des objectifs généraux définis a 'article premier, en vue de
contribuer 2 la normalisation du marché des olives de table, les Membres rendent dis-
ponibles et fournissent toutes les informations, statistiques et documentation néces-
saires en ce qui concerne les olives de table.

2. Le Conseil procede, a la session d’automne, & un examen détaillé des bilans
quantitatifs et qualitatifs des olives de table A partir des informations ci-dessus, de
celles qui peuvent lui étre communiquées par les gouvernements d’Etats non mem-
bres du présent Accord intéressés au commerce international des olives de table et de
toute autre documentation statistique dont il pourrait disposer en la matiere.

3. Chaque année, i la session de printemps, le Conseil, en tenant compte de
toutes les informations dont il dispose a cette date, procéde a un nouvel examen de la
situation du marché et A une estimation globale des ressources et des besoins en olives
de table, et il peut proposer aux Membres les mesures qu’il juge opportunes.

Article 38. NORMALISATION DU MARCHE DES OLIVES DE TABLE

1. Le Conseil examine les moyens d’assurer le développement des échanges in-
ternationaux et une augmentation de la consommation des olives de table. Il est
notamment chargé de faire aux Membres toutes recommandations appropriées
concernant : .

a) L’application de normes qualitatives unifiées applicables aux olives de table dans
le commerce international;
b) L’adoption et I'application d’un contrat-type international pour les transactions
sur les olives de table;
¢) La constitution et le fonctionnement d’un bureau de conciliation et d’arbitrage
international pour les litiges éventuels en matiére de transactions sur les olives de
" table. .

2. Le Conseil est chargé de promouvoir les études jugés appropriées pour en-
courager le développement de la consommation des olives de table. Il les soumettra
aux Membres aux fins qu’ils estimeront opportunes.

3. A cet égard, le Conseil s’attachera a faciliter a tous les Membres ou 4 ceux
d’entre eux qui pourraient en avoir besoin, les concours sous diverses formes, y com-
pris sur le plan financier, qui peuvent &tre consentis par les organismes internatio-
naux ou autres qualifiés.

QUATRIEME PARTIE. DISPOSITIONS TECHNIQUES

CHAPITRE XII. COOPERATION TECHNIQUE QLEICOLE

Article 39. PROGRAMMES ET INTERVENTIONS
1. Envue d’atteindre les objectifs généraux visés A I’article premier relatifs 4 la
coopération technique oléicole, le Conseil est chargé de concevoir, promouvoir et
élaborer les programmes d’intervention s’y rapportant.
2. La coopération technique oléicole concerne Poléiculture, I'oléotechnie et
Pindustrie des olives de table.
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3. Le Conseil peut intervenir directement pour promouvoir la coopération
technique oléicole.

4. Pour la mise en place d’une partie ou de la totalité des dispositions du pré-
sent chapitre, le Conseil peut décider de faire appel 4 la collaboration des organismes
et/ou entités, publics ou privés, nationaux ou internationaux. Il peut également ap-
porter toute participation financiére aux organismes et/ou entités précités dans la
limite des sommes prévues au paragraphe 1 de Particle 17.

Article 40. RECHERCHE ET DEVELOPPEMENT

1. Le Conseil examine toutes propositions de projets de recherche-développe-
ment revétant un intérét général pour les Membres et prend les dispositions oppor-
tunes en la matiere,

2. Le Conseil peut faire appel a la collaboration des instituts, laboratoires et
centres de recherche spécialisés pour la mise en ceuvre, le suivi, Pexploitation et la
vulgarisation, au profit des Membres, des résultats des programmes de recherche-
développement.

3. Le Conseil effectue les études indispensables sur la rentabilité économique
qui peut étre escomptée de ’application des résultats des programmes de recherche-
développement.

Article 41. FORMATION ET OPERATIONS SPECIFIQUES
1. Le Conseil prend les mesures nécessaires pour 'organisation de sessions de
recyclage et de cours de formation, a différents niveaux, destinés aux techniciens du
secteur oléicole, notamment & ceux des Membres en développement.
2. Le Conseil favorise le transfert de technologies des Membres les plus avancés
dans les techniques oléicoles aux Membres en développement.
3. Le Conseil facilite toute coopération technique permettant de mettre des
consultants et experts a la disposition des Membres qui en auraient besoin.
4. Le Conseil est notamment chargé :
a) De réaliser des études et opérations spécifiques;
b) D’organiser ou de favoriser les séminaires et les rencontres internationaux;
¢) De rassembler les informations techniques et de les diffuser a tous les Membres;
d) De promouvoir la coordination des activités en matiere de coopération technique
oléicole entre les Membres, ainsi qui celles qui entrent dans le cadre des program-
mations régionales ou interrégionales;
e) De susciter la collaboration bilatérale ou multilatérale qui puisse aider le Conseil
3 atteindre les objectifs du présent Accord.

Article 42. RESSOURCES FINANCIERES

Le Conseil, a 'appui des programmes de coopération technique oléicole, crée un
chapitre individualisé faisant partie du budget administratif.
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CHAPITRE XIII. AUTRES MESURES

Article 43. AUTRES MESURES

Le Conseil est chargé :

a) De favoriser et coordonner les études et les recherches appropriées sur la valeur
biologique de I'huile d’olive et des olives de table mettant en relief leurs qualités
nutritives et leurs autres propriétés intrinséques;

b) De mettre au point, en coopération avec les organismes spécialisés, la terminolo-
gie oléicole, les normes rclatives aux produits oléicoles et les méthodes d’analyse
s’y rapportant, ainsi que toute autre normc ayant un rapport avec le domaine
oléicole;

¢) De prendre toutes dispositions adéquates pour mettre au point un recueil des
usages loyaux et constants du commerce international de 'huile d’olive, de
I’huile de grignons d’olive et des olives de table.

CiNQUIEME PaArTIE. DISPOSITIONS RELATIVES A LA PROPAGANDE

CHAPITRE XIV. PROPAGANDE MONDIALE EN FAVEUR DE LA CONSOMMATION
DES HUILES D’OLIVE ET DES OLIVES DE TABLE

Article 44. PROGRAMMES DE PROPAGANDE EN FAVEUR
DE LA CONSOMMATION DES HUILES D’OLIVE ET DES OLIVES DE TABLE

1. Les Membres contribuant au Fonds de propagande visé & I’article 19 s’enga-
gent a entreprendre en commun des actions de propagande générique, en vue de
développer la consommation des huiles d’olive et des olives de table dans le monde,
en se fondant sur l'utilisation des dénominations des huiles d’olive alimentaires, telles
quelles sont définies & l'article 26 et des olives de table, telles qu’elles sont définies a
article 31.

2. Lesdites actions sont entreprises sous une forme éducative et publicitaire et
portent sur les caractéristiques organoleptiques et chimiques, ainsi que sur les pro-
priétés nutritives, thérapeutiques et autres des huiles d’olive et des olives de table.

3. Dans le cadre des campagnes de propagande, le consommateur sera informé
sur les dénominations, l'origine et la provenance des huiles d’olive et des olives de
table, tout en veillant a ne favoriser, ni & mettre en évidence aucune qualité, origine
ou provenance de préférence a une autre.

4. Les programmes de propagande a entreprendre en vertu du présent article
sont arrétés par le Conseil en fonction des ressources qui sont mises a sa disposition &
cet effet, une orientation prioritaire étant donnée aux actions dans les pays principa-
lement consommateurs et dans les pays ou la consommation des huiles d’olive et des
olives de table est susceptible d’augmenter.

5. Les ressources du Fonds de propagande sont utilisées compte tenu des
critéres suivants :

a) Importance de la consommation et des possibilités de développement des dé-
bouchés actuellement existants;
b) Création de nouveaux débouchés pour les huiles d’olive et les olives de table;

¢) Rentabilité des investissements en propagande.
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6. Le Conseil est chargé d’administrer les ressources 4 la propagande com-
mune. Il établit chaque année, en annexe 4 son propre budget, un état prévisionnel
des recettes et des dépenses destinées A cette propagande.

71 L’exécution technique des programmes de propagande incombe au Conseil
qui peut également confier cette exécution 4 des entités spécialisées de son choix.

Article 45. LABEL DE GARANTIE INTERNATIONALE DU CONSEIL

Les Membres s’engagent 4 encourager l'utilisation du label de garantie interna-
tionale du Conseil dans leurs transactions nationales et internationales d’huiles
d’olive et d’olives de table et a adopter les dispositions opportunes a cet effet.

SixieME PARTIE. AUTRES DISPOSITIONS

CHAPITRE XV. OBLIGATIONS GENERALES

Article 46. OBLIGATIONS GENERALES

Les Membres s’engagent A ne prendre aucune mesure allant A ’encontre des obli-
gations contractées aux termes du présent Accord et des objectifs généraux définis 4
I’article premier.

Article 47. ENCOURAGEMENT DES ECHANGES INTERNATIONAUX
ET DE LA CONSOMMATION

Les Membres s’engagent 4 prendre toutes les mesures appropriées ayant pour
objet de faciliter les échanges, d’encourager la consommation d’huiles d’olive et
d’olives de table et d’assurer le développement normal du commerce international de
ces produits. Ils s’engagent 4 cet effet & se conformer aux principes, régles et lignes
directrices qu’ils ont agréés dans les enceintes internationales compétentes. Ils s’enga-
gent également A prendre des mesures tendant A favoriser ’écoulement de I’huile
d’olive & des prix compétitifs au stade de la consommation, parmi lesquelles la fixa-
tion d’aides et le rapprochement des prix des huiles d’olive de ceux des autres huiles
végétales alimentaires, en vue d’encourager la consommation d’huile d’olive.

Article 48. INFORMATION

Les Membres s’engagent 4 rendr